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LEGISLATIVE ASSEMBLY. 

MOltaay,16t/t, Janual'!J, 1922 . 

. The AsseQlbly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President was in the Chair. 

MEMBERS SWORN: 

Mr. William John Keith, C.I.E., M:L.A. (Officta,l: Burma). 
Mr. Denys deSaumarez Bray, C.S.I., C.I.E., C.B.E., M.L.A. (Foreign 

Secretary) • 
Mr. Kha.,ooendra Nath Mitra. (Official: Bengal). 

QUESTIONS AND ANSWERS . 
• 

COlrlPLErION OP RAILWAY LINE BE'lWEEN FUTWAH AND ISLAlIPUR. 

50. * Khan Bahadur Sadaraz Husain Khan: Will the Government 
belleased to state by what time the Railway line between Futwah Station 
~ Islampur (Pa.tna District) is likely to be completed ? 

Colonel W. D. Waghorn: It is expected that the Futwah lslampur 
Railway will be opened this month. 

STATION STAPP Al'-» FIRST CLASS COlrlPAR'OlBNT8. 

51. * Khan Bahadur Sarfaraz Husain Khan: Will the Government 
be pleased to state : 

((I) If the guards of trains are supplied with a 'Constitution' according 
to which Station Masters are empowe~ed to change first class compartments 
into se90nd class compartments ? 

(6) If the station stat! have instructions not to check the tickets of first • 
class passengers in trains while travelling between the hours of 8 P.M. and 
4 A.H.? 

Cobnel W.D. Waghorn: (a) Government have n.o information as to 
the detailed orders issued by the various railway administrations in regard to . 
this matter, but inquiry ·will be made' and the result communicated to the 
Honourable Member. 

(6) The instructions to the station staff on individual railways differ in, 
detail but, generally speaking, the orders are that first and second class paSsen-
gers should not be disturbed at night by requests to pow their tickets. 

( 1561 ) A • 



• 

1562 LEGISLATIVE ASSEMBLY. [16TB JAN. 19'J2.. 

INCONVENIENCE TO TRAVELLING PUBLIC OWING TO STEAllER NOT VISITING 

MABABIRGBAT. 

52. * Khan Bahadur Sarfaraz Husain Khan: Will  the Government 
be pleased to state : 
(a) If they are aware of the hardship experienced by the travelling public-

of North Bihar going to and coming from Patna City owing to the Bengal 
and N ortb-Western Ra.ilway steamer not visiting Ma.habirghat each time 
it visits Mahendru Ghat? 

(b) If not, do Government pt'opase to ascertain the nature of the 
grievance and inconvenience to the travelling public, with a view to take 
necessary action ? 

Colonel W. D. Waghom: (a) No representations appear to have been 
made on the subject. 

(Ii) It is not possible to extend the run of the afternoon steamer to Mahabir-
ghat as time does not permit of it. It is understood tha.t there are objections 
from-the point of view of navigation to night running to Mahabirghat which 
prevents the last steamer running to that Ghat. 

CO:NVEYANCE AND HAULAGE ALLOWANCE TO M. L. A.'s ATTENDING. SESSION AT 
DELHI. 

• 53. * Khan Bahadm Sarfaraz Husain Khan: Will the Government . 
be pleased to state if (n) conveyance allowance, (Ii) free haulage of a motor 
car is allowed in the case of Members residing only in one of the hostels at 
Raisina or also at other places during the Legislative Sessions ? 

The Honourable Sir William Vincent (on beha.lf of the Honourable 
Dr. T. B.. Sapru) : (a) Conveyance allowance is admissible to any Member who· 
lives in Raisina. whether at the hostels or not. 

(6) Haulage of motor cars is admissible no matter what part of Delhi a; 

Member lives in. 

MEMORIAL ON TRANS PER OF 'THE ADMINISTRATION OF ~ .. ~  

54. * Khan Bahadu Sarfaraz Husain Khan: Will the GovEjl'D.ment 
be pleased to state if a memorial dated Bombay, the 15th May,1.921, regarding 
the contem plated transference of the Administration of Aden from the 
Government of India to the Colonial Office has been submitted to His 
Excellency the Viceroy and Governor ~ e  of India? 

(a) If so, has any a{:tion been taken on it ? 

(Ii) If action has been taken, what action has been taken ? 

Mr. Denys Bray: Yes. (a) and (Ii). I would l'efer the Honourable Member 
to .the answer given on the lOth September, 1921 to (t) of Question No. 129. 

Ir. K. Ahmed : Was there any money spent by the Government of 
lJombay or Government of India for the improvement "f Aden ? 

Xr. President: The Honourable Member had better give notice of that 
question. 
Ir. K. Ahmed: Was there any los8 S118f;a.ined by the transfer of the 

administration of Aden to &he Colonial Office? Will there be any 108S ? 

• 
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The Honourable Sir lIa1colm Hailey: I think the Hononrable Member's 
question was whether any loss was susbined. The transfer has -not taken 
place. 

As regards the expenditure mentioned by the Honourable Member, naJllely, 
on the improvement of Arlen, Aden is under the administration of the Bombay 
Government and such public works as are carried out in Aden have been 
ca.rried out by the Bombay Government. If the Honourable Member desires, 
I ca.n show him the figures of expenditure by the Bombay Government in this 
respect I may add, that taken over a series of years, the receipts and ex-
penditure of II. purely civil-nature in Aden approximately baJance themselves. 

INDIAN PILGRIMS DURING THE LAST H.4.1. 

55. * Khan Bahadur Sarfaraz Husain Khan: Will too Government 
be pleased to state : 

(a) the number of Indian pilgrims during the la.st "aj season? 

(61 the number of such pilgrims as have not retnrned to India. as yet? 

Ir. H. Sharp: (a) 10,825 pilgrims. 
(6) 376 pilgrims. 

B.ao Bahadur T. Rangachariar: Sir, I understand there was a. 
propoSaJ. to start a. fund from the Muba.mmada.n community for the benefit of 
pilgrims. I should like to know if it met with lLny successful response. 

Mr. H. Sharp: I a.m doubtful, Sir, wh'"ther tha.t question a.rises out of the 
question I ha.ve just a.n!lwered, but I ha.ve no objection to giving a reply to the 
Honourable Member. 'l'he fund ha.s not met with the response we anticipa.ted 
and the last I hea.rd from Bombay, I think, was that only about Rs. 6,000. had 
rea.ched the bank. 

IIr. K. Ahmed: Ma.y I inquire, Sir, whether there is a. la1y ({octor to 
attend to the needs of the Muhammada.n lady pilgrims? 

JIr. H. Sharp: Again, Sir, I think that question does not arise, but I 
may say that a lady doctor has been sanctioned. 

INCONVENIENCE TO INDIAN PILGRIMS PROM QUARANTINE. 

56. * Khan Bahadur Sarfaraz Husain Khan: Ha.ve the Government 
of India received any complaints that Indian pilgrims, specially ladies, ha.ve 
been put to much inconvenience owing to the enforcement of quarantine or • 
other Sa.nitary Regulations? 

JIr. H. Sharr: No such complaint has been received in recent yea.rs 
rega.rding medica. inspection at Bombay or quarantine at Kamara.n; By Indian 
pilgrims it is presumed that the Honourable Member means Musalman 
pilgrims to the ed ~ 

URDp' FOR I. C. S. EXA1UNATION SYLLABUS. 

--57. * Khan Bahadur Sarfaraz Husaiu Khan: With. reference to the 
Home Depa.rtment Notification, dated Simla, tilt 28th October, 1921, rt 

• • • 



• HiM 'LEGISLATIVE ASSEMBLY . ... [16TH JAN. 19'J'J. 

India.n Civil Service 'Examination iii India, published in the Gazette of India, 
Home Department, dated the 22nd October, 192;, will the Government be 
plea' ed to state : 

(al Why Urdu, which is and has been a recognised language of India, 
does not find a place in the syllabus item (5) Vernacular? 

(£) Is it that' Hindustani' has been sub5tituted for Urdu? 

(c) If so, ~  for what reason, and under what circumstances? 

(d) Is the Government prepared tosubstitute 'Urdu' for 'Hindustani: 
specially when Hindi has got a place in the syllabus? 

The Honourable Sir William Vincent: (a', (6), (c) and (d). 1n 
accordance with past practice the term 'Hindustani' has been uped in the 
syllabus for the Indian Civil Service exa.mination to be held in India as 
equivalent to 'Urdu'. The Government of India agree that Urdu is a 
better term and will convey to the Secretary of State, who frames the rules 
UDder section'Q7 (1) of the Government of India Act, the suggestion that the 
term' Urdu' should be 'substituted for' Hindustani '. 

ADMISSION OF INDIANS INTO THE ROYAL AIR FORCE. 

cS. * Khan Bahadur Sarfaraz Husain Khan: (Il) With reference to 
the answer given by Sir Godfrey Fell to ,Question No. 415* put by ~  

Iswa.r Saran on the 21st September, 1921, in this Assembly, will Government 
be pleased to state if they have now received a reply from the Secretary 
of State? 

(6) If so, will they be pleased to communicate the reply to the 
Assembly? 

Sir Godfrey Fell: (a) and (6). No reply has yet been received from the 
Secretary of State for India. 

RESOLUTIONS PASSED BY COUNCIL OF STATE AND LEGISLATIVE AsSEMBLY. 

59. * Khan Bahadur Sarfaraz Husain Khan: With reference to the 
answer given by the Honourable Dr. T. B. Sapru to Question No. 622t put by 
Mr. K. B. L. Agnihotri on the 22nd September, 1921, will the Government be 
pleased to state if the information asked for by the Honoura.ble Member has 
been collected, and, if so, will they please communicate the information so 
collected to the Assembly? 

(. The Honourable Dr. T. B. Sapru: Statements are being prepared and 
will be laid on the table as soon 808 possible. 

MOPLAH TRAIY TRAGEDY. 

60. * Khan Bahadur Sa,rfaraz Husain Khan: Will the Government 
be pleased : • 

(a) to mention the circumstances which led to the death of the 64 
Moplah prisoners in the Martial Law area of Malabar while 
entrained for the Bellary Moplah Prison Camp? 

• Vide Legisllltive AlBembly Debates, Volume II. page 637. 
t Vide Legietaive AlBembly Debates, Volume II. page 818. 

• • 
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(6) to state whether the unfortunate dead got buried according to 
Muhammadan customary religious law, and whether non-official 
Mussalmans were summoned or permitted to assist in the burial 
of the dead bodies ? " 

The Honourable Sir William Vincent: (a) The subject is under 
inquiry by a Committee whose repol-t is awaited by Government. 

(6) Yes. The bodies of the victims of this unfortunate tragedy were 
made over for burial tQ local Muhammadans at Tirur and Coimbatore. 

POSITION IN MALABAR. 

61. * Khan Bahadur Sarfaraz Husain Khan: Will the Government 
be pleased to make a statement as to the progress of the Ma.rtial Law regime 
in Malabar, its probable duration, the number of the Moplahs so far killed 
and sentenced to death and imprisonment, the number undergoing and 
awaiting trial and the number of them still wanted to be brought to book? 

Sir Godfrey Fell: With reference to the first part of the Honourable 
Member's question, I will furnish him with a copy of the latest weekly 
report received by the General Staff on the situation in Ma.la.bar. 

As to the second part of the question, martial law will be withdrawn as 
soon as circumstances permit. The Government of India have been for some 
timE1 and still are in cOl"respondence with the Local Government on this 
subject. 

As to the thirl part of the question, the .figures are as follows: 

Number of Moplaha killed 2,250 (approximately.) 

Number of Moplahs seutenoed to impriaonment by 
Summary Courts •  •  •  •  • 6,727 

Information with regard to the number of Mopla.htl sentenced to death, or 
imprisonment by Courts of all kinds is being asked for and will be communicated 
to the Honourable Member when received. As to the number awaiting trial 
and still to be arrested, the Government of India have no information. 

GOVERNMENT TRE.\TllENT OF RESIDENT MOPLAHS iN RECOVERED VILLAGES. 

~  * Khan Bahadur Sarfaraz Husain Khan: Will the Government 
be pleased to state what treatment has been accorded by the M&l-tial Law 
Authorities in Malabar to Moplah men, women and children found in dwelling 
houses and resi(1ential quarters after villages wera won back from the rebels ? 

The Honourable Sir William Vincent: Information has been aske<l 
for and will be supplied to the Honourable Member when received. 

RAVAGES W/t0UGHT BY MOPLAHS. 

63. * Khan Balladur Sarfaraz Jlusaiu Khn: Will the Government 
be pleased to state : 

(0) the number of Hindus forcibly eonvel-ted to Islam by the Moplahs? 

(6) the number of Hindu temples desecrated or destl'Oyed, if any. by 
the Moplahs? • , 

• 
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(e) the number and names of the villages looted by the Moplahs before 
the Martial Law was proclaimed and the number and names of 
the villages looted by them afterwards? 

The Honourable Sir William Vincent: (a) The Madras Government 
report that the number of forcible conversions probably runs to thousands but 
that for obvious reasons it will never be pOssible to obtain anything like an 
accurate estimate. - . 

.(6) and (c). The information has been asked for and will be supplied to 
the Honourable Member when received. 

JURISDICTION TO JURY IN SESSIONS TRIAL. 

64. * Khan Bl(hadur Sarfaraz Husain Khan: Will the Government 
be pleased to state whether, within the recent times, Provincijll Administra-
tions have been authOlized or advised to give jurisdiction to the J my in all 
the cases of Sessions trial, in which the Government are the prosecutors ? 

The Honourable Sir William Vincent: So far as I am aware, Provin-
cial Governments have' never been so advised, at any rate since they wete 
given full powers by the Devolution Act, 1920, in this respect. 

REBeLUnON OF KARACHI KHILAFAT CONFERENCE. 

• 
65. * Khan Bahadur Sarfaraz Husain Khan: Will the Government 

be pll,lllosed to state: 

(a) if they have given any instructions Cir directions to Local Govern-
ments relating to tbe legal action to be taken or not to be taken 
against the men and women who have been openly and publicly 
repeating the ResolutiQn of the. Kal'QChi Khilafat Conference for 
which the Ali Brothers and their comrades and associates were 
prosecuted and tried at Karachi ? 

(6) if so, what are those instructions or directions? 

The Honourable Sir William Vincent: (a) and (6). No such instruc-
tions have been issued by the Government of India. 

MOPU.H TRAIN TRAGEDY. 

66. * Ir. Iuhammad Yamin Khan: Will the Government be pleased 
to supply information as to the following questions relating to the death of 
the Moplah convicts on the 20th of November in a railway van: 

(i) What was the size of the van in which 100 Moplah ·convicts wel·e 
shut to be transferred from Tirur on 19th of November, 1921 ? 

(ii) By whose order wel·e these convicts closed in a goods wagon? 
(iii) Was there any responsible 'officer of the Government present at 

the railway station to supervise and to see that the pl'isoners 
for w hose welfare the Government ifJ, responsible were 
properly lodged in railway carriage with all requirements neces-
sary .fOl· human life, safety and convenience? 

(iv) Is it the usual practice to shift the convicts from one place to , 
a.nother in goods wagon or was it specially done in case of these 
unfortunate Mopllths ? 
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(11) At how many stations did the train carrying these Moplah convicts 
stop between Tirur and Padanur ? 

(vi) Who was the Chief Officer in charge of these convicts ? 

(vi.) At .how many stations did he go to look after the comfort of the 
persons in his charge and to ascertain their presence in the train 
between Tirur and Padanur ? 

(viii) Did the Government find fault with any of the officials concerned ? 
If so, what punishment has been awarded to him or them ? 

(iii:) Was there any water supply and other requirements for human 
convenience present in the van in which these Mopla.hs were 
closed ? 

(:r) Can the convicts be supplied with water if they feel thirsty at any 
time of the day? If they can be so provided, did any of the per-
sons in charge take the trouble to go to these convicts to inquire 
whether they required water or wished anything else? 

(Il!i) Were the Moplah convicts handcuffed and fettered while being 
conducted in that van? 

(il:ii) 

(il:iv) 

Did Government or any officer of the Government take the pre-
caution to record the statements of those Mopla.hs w hQ were sent 
to Tirur for medical help and ~ e  died ? 

Have statements of those who are fortunate to have escaped death 
been recorded to find out the history of the most unfortunate 
tragedy? 

Has the Government ascertained the cause of death? Is it true 
that they died on account of gas fumes ? 

The Honourable Sir William Vincent: As the Honourable Member is 
no doubt now aware, the whole circumstances connected with this terrible 
affair which the Government of India very deeply regret are under inquiry 
by a Committee containing a majority of non-officials appointed by the 
Government of Madras. Pending the report of that Committee, which will 
doubtless dea.l with the various points raised in these questions, Government 
are not in a position to answer this question. 

Mr. N. II. Joshi: Sir, may I ~ e whether the practice of carrying 
prisoners in goods vans still continues or whether the practice has been 
stopped ? 

The Honourable Sir William Vincent: I hupe that the practice has 
stopped and I ca.n only conclude that the Madras Government have stopped 
it, but if the Honourable Member wishes I will make inquiries. 

:AUTHORITY FOR EXTENDING HOLIDAYS IN SBCRErARIAT. 

67. * Mr. MuhamDlad Yamin Khan : (a) Will the Government be 
pleased to state as to whose primary business is it to extend a day in a publio 
holiday for the persons employed under the Government of India. and in its 
offices ? 

(b) Will the Government be pleased to kindly inform as to who is the 
proper authority if not the Governor General in CouAoil to extend one day 
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more in Ed-uz-Zoha holiday for the persons employed in the Government 
of India Secretariat and other departments under the Government of 
India ? 

The Honourable Sir William Vincent: (a) and (h). Public holidays al'e 
notified by the Local Governments and Administrations, and the Government 
of India Depa1'tments and attached offices ordinarily observe the holidays 
notified by the Local Government or Administration within whose jurisdiction 
their headquarters are for the time being. But the question w ~ e  the 
staff of a Department or office may be allowed actually to enjoy a. holiday 
depends on the ol-ders of the head of that Department 01' office. 

EXPORT OF WHEAT FLOUR IN 1921. 

68. * Mr. lIuhammad Yamin Khan: (a) Will the Government be 
pleased to state as to whose business it is if not of the Governor General in 
Council to know whether wheat flour has been exported in 1921 from India and 
its destination and the names of persons who exported it ? 

(6) If it is the business of the Govefnc)1' Genel'al in Council to know all or 
any of the information required in (a) above, will the Government be 
pleased to state (i) if there had been any export of wheat flour in 1921, (ii) its 
destination, and (i£i) the name of person or firm who exported it ? 

lIr. J. Hullah: Subject; to definite restrictions, wheat flour us, been 
exported in Hl21. Information regarding the quantity and the destinations 
to which it has been exported can be obtained from the monthly "accounts 
relating to the Sea-borne Trade and Na.vigation of British India" which are 
available in the Members' Library and have been published up to the month 
of October 1921. 
The Government of India do not know the names of the persons or firms 

exporting wheat flour, but they are able to obtain this information from the 
Collectors of Customs should they consider it of public interest 01' \ importance 
to do so. 

RA.LLI BROTHERS A.Nl> EXPORT OF WHEAT FLOUR. 

69. * J(r. lIuhammad Yamin Khan: Is it nota fact that Messrs Ralli 
Brothers exported wheat"flour for the Greeks in "1921 from India? 

Mr. J. Hullah: The answer is 'No.' And I have Messrs Ra11i 
Brothers' authorisation to say that they did not export any flour to any 
destination during 1921. 

~  REPRESENTATION IN ApPOINTMENTS OF THE SUB Accoul.'"'T SERVICE. 

70. * Haji Wajih·ud-Din: Will the Government be p e e~ to lay on 
the table a stafA:ment showing the numbel' of permanent, probationary, pro-
visional, " sub. pl'O tem. and officil!,ting appointments of fhe Sub Account Service 
filled in by different communities, i.e., Hindus, Muslims, Anglo-Indians, etc., 
respectively,'in the Office of the Accountant-General, Posts and Telegraphs 
Calcutta, aud offices subordinate to it ? ' 

The Honourable Sil' Malcolm Hailey: The information asked for by 
the Honourable Member is being collected. 

• 



QUESTIONS AND ANSWBRS. 1569' 

EXCLUSION OF INDIANS FROM: VACANCIJrS ON RAILWAYS. 

n. * Haji Wajih-ud-nin: Will the Government be pleased to state 
on what prillciple North-Western Railway and. Oudh and Rohilkhand Rail-
way have recent1y advertised in the Press calling applications from European 
and Anglo-Indian apprentices only, for the carriage, wagon and locomotive-
workshops, totally exc1uding Indians ? 

Colonel W. D. Waghorn: I would refer the Honourable Member tCt 
the reply given by me on the 10th instant to his Question No. 10. Condi-
tions on the North-Western and Oudh and Rohilkhand Railways are similar 
and beyond the fact that the North-Western Railway administration is 
collaborating with the Government of the Punjab in the matter of affording" 
improved technical training,. there is nothing to add. 

TRANSFER OF VILLAGES FROll BIHAR AND ORISSA TO BENGAL. 

72. * Khan Bahadur Sarfaraz Husain Khan: Will the Government 
be pleased to state : 

(a) whether a memorial has been submitted to His Excellency the 
Vicel'oy through the Government of Bihar and Orissa :in Deeember 
last, pl"80ying that the vil1ages within Police Stations Rajmahal 
and Barharwa, within the District of Santha! Perganas, within the-
Province of Bihar and Orissa, be transferred to the District of 
Murshidaba.d, within the Province of Bengal? 

(6) if so, wi1l it be pleased to state as to what is the recommendation of 
the Local Government on the Memorial? 

The Honourable Sir William Vincent: The attentIDn of the Ifunour-
able Member is invited to the answer given by me on the loth January tCt 
Mr. K. Ahmed's question on the !!ame subject. -

COMPETITIVE EXAMINATIONS IN INDIA FOR IMPERIAL SERVICES. 

7:1. • IIr. Sambanda lIudaliar: Will Government be pleased to state:. 
(a) whether they propose to liold Competitive Examinations in India, 

, for selection of officers for all bl"80nches of the Imperia! Service 
(Police, Medical, Forest, Engineering Departments, etc.) ? 

(6) whether they propose to recrnit by nomination qna.lified candidates 
from among the backward classes in the various branches of 
the Imperial Service? 

The Honourable Sir William Vincent: In future & proportion of the-
recruitment for the All-India Services is to ·be effected in India. A more 
precise answer cann.'t be given to the question as the rules l'egarding competi-• 
tion and nomination val'y from service to service. If the Honourable Member 
desires particulars regarding recruitment for any particular service I shall be-
glad to arrange to have the required information supplied .to him or to any 
other Membel' of the Assembly. 

R.AILWAY BETWEEN ERODE AND NANJUND.o\NGUDI. 

74. * Mr. Sambanda lIudaliar: Will Government be pleased to ~ 
if they have received proposals for constntction of railway between Erode and 
Nanjundangudi (Myfore Province)? If 1i0, have Government l!anctionOO fer 
the said construction? 

") 
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Colonel W. D. Waghorn: It is presumed tha£ the Honourable Member 
refers to the Erode-Nanjangud Railway. o e m~  have at present no 
.proposals before them for the construction of the line. A detailed survey for a 
through connection from Erode to Nanjangud with a branch {rom Koota-
mangalam to l\fettupaJaiyam was carried out in 1910-11 and the results show 
that the line .is not likely to give a remunerative return. Sanction has 
however be_en accorded to the constl1llltion of the e~ o  between Nanjangud 
and Harda.nhalli by the Mysore Darbar with a view to the opening up of their 
~w  territory. 

DISASTR.OUS FIRE IN GoDOWN IN BOMBAY CONTAINING MILITARY SURPLUS 

STORES. 

75. • lfr. Sambanda ltudaliar: Will Govtrnment be pleased to state: 
(a) whether it is a fact that a disastrous fire broke out on 22nd 

December, 1921, in a godown in Bombay containing militalY 
surplus stores composed of textiles such as flannels, towels, medi-
cines and ammunition boots, etc. ? 

(6) If the answer is in the affirmative, please state : 

(1) the causes of the fire? 
(2) the value of property stored there? 
(3) the amount of loss incurred on account of the fire? 
(4) whether the stores contained therein were insured r if not, 
why not? 

The Honourable Mr. C. A. Innes: (a) The answer is in the affirnu\.tive. 
-The building, which was destrOyed, contained medical stores, boots, cotton 
-thread and towels, but not flannel. 

(6) An official inquiry was held on the 27th December, 1921. The 
Committee holding the inquiry were of opinion that the fire probably 
~ ed inside the building and not outside, but held that it was impossible 
to say what the cause of the fire_was. 

The book va.lue of the building destroyed was one lakh twelve thousand 
seven hundred rupees. The estimated value of the stores in the building was 
about 12 lakhs of rupees, and it is not anticipated that any appreciable quantity 
will be salved. 

The stores, which were the property of His Majesty's Governmentand not 
.of the Government of India, were not insured. 

RAVAGES WROUGHT BY MOPLAHs. 

76. * Mr. Sambanda ltudaliar: Will Government be pleased to state: 
(a) the number of men and women (non-Muss!llman) who have been 

killed by the Moplahs during the recent disturbances in Malabar? 

(6) the casualties among the Muhammadan population? 
• 

(e) the number of forced conversions from among the Hindus ? 

(d) the value and extent of loss to' the public and private properties 
caused on ,account of this outbreak ? 

(e) the amount of expenditure incurred by the Government ~  account 
of the militaryeOperations and martial law administration ? 

• 



P&ftOJlB :&JrD AlfBWBBB .• 1571 

( f) whether they propose to gra.nt compensation to the owners whose 
properties have Leen burnt or destroyed by the rebels and also to 
the families of persons murdered while in the discharge of public 

__ duty and of persons who fell victims to th_e rebels? 

~ The Honourable Sir William Vincent: (a) and (b). No accurate figures 
~ e at preselJt available. The Government of Madras is 'however collecting 
information as regards known casualties. . 

(el The Madras Government state tbat forced conversion probably run 
into thousands but that for obvious reasons it will never be possible to obtain 
..anything like ~ accurate estimate. 

(d) Government are unable to add anything to the reply given on this 
point on the 28th SeptemLer in answer to a question by Mr. Misra. No 
.estimate of the damage dohe, which is serious and extensive, can be prepared 
until conditions are such as to permit of systematic investigation, The damage 
to Government property irch:des the wholefale destl'Uction of Government 
buildiDgs, judicial and o ~  records, railways and telegraphs. Private owners 
have been unable yet to rctum or ascertain the damage done to ~  property. 

(e) The military expenditure is roughly ~ m ed at Rs, 15 lakhs up to 
-the end of December, ] 921. 

(r) The question has been l'eferred for the considera.tion of the Govern-
ment of Madl'as, 

Rao Bahadur T. Rangachariar: Do the Government propose to 
hold an inquiry or initiate an inquiry, and, if EO, when, as to the (ausesof this 
-outbreak? 

The Honourable Sir William Vinceut: The answer is that at present 
-they do not propose to hold such an inquiry, but the matter Wlli be brought 
"Up, I believe, on a separate Resolution when the question will be ~o e fully 
-diS(;ussed. 

Mr. R. A. Spence: May I ask a supplementarj question, Sir? Do Gov-
ernment intend to make use of the labour of the rebel prisoners in restol-ing 
the damage done by those l'ebels ? 

The Honourable Sir William Vincent: I will make the suggestion for_ 
what it is ,,'ol,th to the Local Government and ascertain their views on that 
point, 

Mr. K. Ahmed: Is it a fact that the Muhammadan women and children 
;of the Mop1a.h prisoners who were alleged to have committed murder, were not 
allowed to come to Calicut to get relief from the local Khilafat Committee 
there? J s it a fact that the women and children of the (Muhammadan) 
Mop1a.hs who were prosecuted 01' taken to jail were not allowed to get relief 
from the Calicut Khilafat Committee ? 

The Honourable Sir William Vincent: I have no information on that 
point at all, 

Mr. K. Ahmed: ~ not there a letter to the District Magistrate of 
Malabar Wl'itten by the SecretaTy (M, Abdul' Rahman) of the Khilafat Com-
mittee about it which appeared on the 9th of October in the' Hindu-' and which 
was ~~  re-printed and published in the' .4ml'ita Bazar ~  dated. the 
-2nd November last ? ) 
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The Honourable Sir William Vincent: A great many letters appear in 
various papers which I do not accept as accurate. If the Honourable Member 
wishes me to make inquiries on the point, I am quite prepared to do so. I 
have no information before me at present. 

ltr. K. Ahmed: What was the size or area of the van or wagon in which 
the 100 prisoners weI e shut up? What was the area of space allowed to each 
prisonel· in the van? 

Ir. President: These are primarily matters for the Madras Government, 
and if the Honourable Member has friends in the Madras Council, he can get 
these questions put thel·e. 

SAFEGUARDING OF PROPERTY AND LIVES IN MALABAR. 

77. *ltr. Sambanda lIudaliar: Will Government be pleased to state 
(a) the reason why the galTison permanently stationed hitherto before-

at Mallapuram in South Malabal· was disbanded and whether it is a 
fact that Government of Madras objected to such disbandment? 

(6; in the light of the experience gained during the l·ecent outbreakr 
what steps they propose to take to safeguard the property and 
lives of the Hindu population and other classes of people in these-
affected areas against any further recurrence? 

Sir Godfrey Felb (a) The attention of the Honourable Member is invit-
ed to palis (a) and (b) of the l'eply* given in the Council of Stat·! on the 26tlr 
SeptE:mber last to Question No. 155. • 
(b) The matter is receiving the most careful consideration of Government. 

Mr. Sambanda ltudaliar: May I ask a supplementar.v question, Sir?-
Will the Governm'llt be pleased to locate the permanent garrison at Malla-
puram as was done in previous years in view of the present situation as a.. 
safeguard? 

Sir Godfrey Fell: I am ~ d I cannot give an assurance on behalf of 
the military authorities in a matter of this sort. Thp. question of the disposi-
tion of troops in the Madras Presidency as in all other areas in India, must be-
governed by general considerations of internal security and I ClI.nnot give II. 
pledge on behalf of Government that any particular garrison will be located' 
in any particular area or place. 

SUBSIDY TO ASSOCIATED PRF.8S. 

78. * Rai Sahib Lakshmi Narayan Lal : (,,) Is the Associated" 
Press subsidised by the Government? Or do the Government pav any' 
money to the Associated Press? .• • 
(b) If the answer is in the affirmative, how much is paid to the Associated" 

Press annually ? . 
(c) Why is the payment, if any, made? 
(d) In what item of the Budget is the expenditure shown ? 

The Ho.ourable Sir William Vincent: The Associated Press receives.: 
no subsidy :from Government. 

ROUND TABLE CONFERE...VCE. BY GOVERNMENT. 

79. * Rai Bahadur Pandit J. L. Bhargava: Do the Govern-
ment propose to hold a Round Table Conference as early as possible· 

• Vide couucp of State Debates, Volume n, pages 366-367. 
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and invite thereto men of all shades of opinion including Don-co-operation 
leaders ? 

The Honourable Sir William Vincent: The Honcmrable Member's 
attention is invited to His Excellency's speech of the 21st December, 1921, 
tothe Calcutta Deputation in which the a.ttitude of Government was clearly 
explained. 

ABOJ,ITION OF RXPRFBSIVE LAws. 

80. * Rai Bahadur Pandit J. L. Bhargava: (a) Will the Govern-
ment be pleased to state for the information of this Assembly if they 
contemplate to cancel the notifications regarding the application of the 
Criminal Law Amendment Act and the Seditious Meetings Act at an early 
date? 

(6) If so, by what time? 
The Honourable Sir William Vincent: It is within the competence of 

Local Govf'rnments to cancel the notifications regarding the operation of the 
Criminal Law Amendment Act, 1908. 

The Government of India do not contemplate taking any action at pre-
sent as regards the withdrawal of the Seditious Meetings Act, 19l1. 

REcoMMlNDATIONS BY 'tHE INDIAN JAILS COMMITTEE. 

81. * Rai Bahadur Pandit J. L. Bhargava: Will the Government 
be pleased.to state what action they have taken to give effect to : 

(a) the recommendations of the Indian Ja.i1s Committee detailed forth in 
the following paragraphs: 

(1) Paragraph 290 (importance of variety in Jail dietary), 
(2) Paragraph 293 (importance of good cooking and preparation of 

food), 
(3) Paragraph 297 (clothing for convicts), 
(4) Paragraph 307 (consel'vancyarrangements) j • 

(6) the following recommendations referred to in the summary of recom-
mendations : 

(1) RecommendatioQ No. 127 relating to the provision of the 
essential education and recreation, 

(2) Recommendation No. 150 relating to the plovision of light to 
enable literate prisoners to read between lock up and sleeping 
time, 

(3)· Recommendation No. 248 relating to t.helength of trousers? 
(e) If no action has yet been taken on these recommendations, will the 

Government he pleased to direct that early action be taken? 
The Honourable Sir William Vincent: As regards the recommendations 

mentioned in pali (a) of the question and Recommendation No. 248, the atten-
tion of the Honourable Member is invited to paragraph 15 of the Home 
Depaliment Circular letter, No. 104, dated the 4th April, 1921, a copy of 
which I laid on the table at the meeting of· this Assembly on the J 5th 
September, 1921. The Honourable Member would find a copy of this letter 
printed at page 272 of the'report of that date. 

As regards the Recommendations Nos. 127 and 150, the attention of the 
Honoura.ble Member is drawn to paragraph 12 of the Home Department 
Circula.rletter, No. 307, of the 17th December, 1920, a copy of which will be 
found at page 261 of the report of the meeting of this Assembly of the 15th 
September last. . , 
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If the Honourable Member WI'll refer to the correspondence in question, 
he will see that the attention of all IJoca.l Governments has been drawn to the-
recommendations mentioned in his question. The Government of India dO' 
not propose to take any further action as the recommendations in question 
deal with matters which are within the discretion and competence of Local 
Governmnts. 

UNSTARRED QUESTIONS AND ANSWERS. 

ABOLITION OJ!' THE COMMISSIONERS OF -DIVISIONS. 

115. Lala Girdharilal Agarwala: In what Provinces and when was tb 
question of the abolition of the Commissioners of Divisions considered and with 
what result? Will the Government be pleased to lay on the table any corre--
spondence they have ~e e ed or sent on the subject? 

The Honourable Sir William Vincent: The Government of India 
have received no report from Local Governments nor have they had any corre-
spondence on the subject. ' 

ABOLITION OF BOARDS OF REVENUE. 

116. Lala Girdharilal Agarwala: In what Provinces and when was: 
the question of the abolition of the Boards of Revenue considered' and with 
what result? 

The Honourable Sir William Vincent: The attention of the Honour-
able Member is drawn to my answers to questions asked by him on the same 
subject on September 5th and September 21st last. The Secretary of State 
has a.greed to the principle that the functions of the Board of Revenue in the 
United Provinces should be confined to judicial appeals and that its executive 
functions shoull be transferred to the Local Government, but has requested 
that no steps should be taken to give effect to this transfer in }'espect of C01Jrts 
of Wards matters until he has been fully informed of the details of the 
administrative method proposed in substitution of the Board's control and 
ha.sapproved them. 

ABOLITION OF POSTS OJ!' THE BOARDS OF REVENUE AND COMMISSIONERS OF 

DIVISIONS. 

117. Lala Girdharilal Agarwala: Will the Government be pleased to' 
lay on the table any correspondence which they have had with the Home 
Government regarding the abolition of the posts of the Boards of Revenue, 
and the Commissioners of Divisions ? 

The Honourable Sir William Vincent: There has been no correspond-
ence with the Secretary of State about the abolition of commissionerships 
of divisions. The Government of India are not prepared to lay on the table 
the correspondence about the abolition of Boards of .Revenue. 

COST OF CIVIL AND MILITARY ADMINISTRATION OF INDIA. 

118. Lala Gil'dharllal Agarwala : Are the· Government aware that 
there is a strong feeling in the country that the cost of civil and 
military administration 6f India is much higher than of any other country 

• 
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in the civilized world and should be materially reduced? Will the Govern-
ment be pleased to give comparative figures of expenditure of India and other 
countries if they have got any such figures ? 

The Honourable Sir Ialcolm Hailey: Government are aware that 
such opinions have been advanced. They are at present contemplating an 
examination into the possibility of retrenchment of expenditure. The-
expenditure on the civil and military administration under the Central Govern-
ment (excluding Commercial Departments like the Posts and Telegraphs,. 
Railways, and Irrigation) is Rs. 99,22,42,000, viae pages 598-601 of Budget. 
for 1921-22. The details are as follows:-

Direct demands on the Revenues 
Debt Services. • 
Civil adminis.tration. •  •  •  •  •  • 
Currency, Mint and Exchange •  .  •  •  • 
Buildings, Roads anei Miscellaneous Public Improvements 
Miscellaneous. • 
Net Military expenditure •  •  •  •  •  • 
Miscellaneous adjustments between the Central and Pro-
vincial Government. •  •  •  •  •  • 

TOTU 

Rs. 

4.,911,61,000 
13,08,61,000 
8,403,18.000 
4., 18.80,000 
1,61,n,OOO 
4..24,37,000 
62,20,00,000 

62,84.,000 

99,22,402,000 

Figufes are not readily available fOl' a comparison of the cost of adminis-
tration in India and in other countries, and such comparisons are seldom 
reliable as the conditions which determine such expenditure vary enormously-
in different countries. A comparison such as that suggested depends on the· 
basis ~op ed  i.e., whether the basis be cost pel' head of population or the 
proportion of the l'evenues spent on the administration. Variou.., other 
factors, such as the wealth of the country and its national debt, etc., ha.ve to· 
be taken into account, I have given the cost of the civil admiuistration 
of tht' Central Government only exclusive of Commercial Departments, and 
of the military expenditure, and the Honourable .1tIember may find these 
useful in relation to any information he may be able to p~o e as regards 
other countries. In this connection I would refer the Honourable Member 
to figures given in the statistical memoranda of the International Financial 
Conference held at Brussels in 1920 which the Honourable Member may 
obtain from the Finance Department library. I regret I cannot undertake 
to collect and' supply fuller information on so extensive and complicated a· 
subject. 

HABTAL IN INDIA DURING RoYAL VISIT. 

119. Lala Girdharilal Agarwala: (4) Is it a fact that on the landing 
of His Royal Highness in India BurIal was observed in important toWDS of 
India and the miisses boycotted the welcome to His Royal Highness and 
closed their shops and suspended business at the placet; a.nd on the dates of the 
Royal visit within the ;British territory ? 

(6) In what places was·the Royal visit not accompanied by any sort of 
Hartel? 

The Honourable Sir William Vincent: The facts have been fully 
stated in the Press in published accounts of His Royal Highness's visit. I 
have nothing to add to these accounts. _ 

• 

• 
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REPRESENTA.TIONS AGAINST PRESENT REPRESSIVE POI.ICY. 

120. Lala Girdharila1 Agarwala: Will the G ovemment be pleased 
to lay on the table all representations made by public bodies or individuals 
protesting &.oooainst the present repressive policy of the Central and Provincial 
Governments? 

The Honourable Sir William Vincent %' Several representations have 
been received but the Government do not propose to lay copies of them on the 
table. 

EMPLOYMENT OF EX-CO-XVICTS, ETC., ON INDIAN R.HJ,w.\Ys. 

121. Lala Girdharilal Agarwala: Are ex-convicts and persons of 
questiona.ble character ever employed by the Indian Railways? If so, do 
the Government propose to issue orders preventing employment of such 
persons by Railways? 

Colonel W. D. Waghorn :. Raflway Administrations in their own inter-
-ests avoid employing if they can help it ex-convicts and questionable characters, 
and Government do not propose to issue any instructions on the subject. 

THE RAILWAY KOSHT NIBARAK SAMITI, LucKNOw. 

122. Lala Girdharilal Agarwala: Will the o e me ~p e ed 
to lay on the table all representations made to them by the Railway Kosht 
Nibal-a.k Samiti, Lucknow, fl·om July, 1921? What action has been t!l.ken 
thereon? 

Colonel W. D. Waghom: Laying on the table involves 'printing in 
-the official report. and since the correspondence is very voluminous, the 
Government a.re not prepared tl) go to this expense. Wherever possible action 
-on the suggestions has been taken and the Samlti re;>lied to. 

OFFICIAL VOTE IN THE INDIAN LEGISLATURE. 

123. Lala Girdharilal Agarwala: Is an official member of the 
Indian Legislature free to vote in whatever way he likeli? 

The Honourable Sir William Vincent: The official members of the 
Indian Legislature, other than Members of the Executive Council· of the 
Governor General, and officers of the Central Government, are free to vote 
,as they like, save when Government thinks it necessary to require their 
support. If the Honourable Member wiij. refer to the division lists, I think 
he will be able to satisfy himself that Government has very seldom, since 
-the Assembly was constituted, imposed any restriction on the voting of official 
members. 

SEARCHLIGHTS ON RAILWAY TRAINS • 

• 
124. Lala Girdharilal Agarwala: How long have searchlights been 

used on Kalka·Simla Railway at night and have they proved useful in averting 
danger? Do the . Government. propose to order that all l"ailway trains 
-when running at night shall carry powerful searchlights in front of the engine 
·to enSllre safety and convenience? 
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Colonel W. D. Waghom: Electric head lights have been in use on 
the train Engines on the Kalka-Simla Railway since 1909 and have served 
the purpose for which they-are intended, - .  .  - . 

The question' of proviiling more' powedul head 'lights on Engines running 
·on railways genemlly is imdei consideration' Toe matter is, however, in 
the experimental stage at present, and Government do not propose to issue 
.orders as snggested. 

FENCING OF RAILWAY LINES, 

125, Lala Girdharilal Agarwala: Do the Government propose to 
order that aJl railway lines shall be so fenced as to provide adequate safety to 
-human beings and animals ? 

Colonel W. D. Waghom: The experience of Railway Administrations 
80 far has been that fencing does not afford the degree of safety anticipated, 
In view of this and the fact that the provision of adequate fencing through-
out would involve very heavy expenditnre, Government do not propose to 
take action at present to the extent advocated by the Honourable Member, 
especially as there are many other works which in their opinion have greater 
claims on the funds available, 

The whole question however is again being considered in consultation with 
Railway administrations . 

• 
REPRESENTATIONS AGAINST BARS! LIGHT RAILWAY COMPANY. 

126, IIr. B. S. Kamat: (tI) Will Govel'nment be pleased to say if the 
Railway Board have received any representations 01' complaints from passengers 
regarding the pontage charged by the Barsi Light Railway Administration for 
crossing the Willingdon Bridge at Pandharpur in the Bombay Presidency 
on the ground that the polltage is excessive, especially for the 3rd class 
passengers? 

(6) Will Government be pleased to qnote what rates the Barsi Light 
Railway Company are charging to the passengers, together with the mileage 
for which the pontage is charged ? 

(c) Is it true that the said Railway Compa.ny is, under the terms of their 
.contract with Government, entitled to charge the pontage only so long as 
their capital expenditure for constructing the bridge across the river Bltillla 
is l'ecouped from the proceeds of the pontage ? If so, will Government please 
state how the Pontage AccOl1Dt stands at present, and when is the pontage 
likely to be discontinued by the said Railway Company? 

(d) Have Government also received complaints against this Railway • 
Adlninistration on the ground that they do not stop all their trains at a 
'Station called Babhulgaon although it is very convanient for the Pandharpur 
pilgrims? Will Government please state what action, if any; they have 
taken to l'elieve the inconvenience? 

(e) Is it true that. this Railway Administration has introduced a Rail 
Motor Trolly Service for passengers, and that they run the Rail Motor at 
times atnight a.lthongh the ~ a.re said to prohibit it ? 

Colonel W. D. Waghom: (a) The reply is in the affirmative and the 
representation w ~ be examined. 

• B 
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(6) Passenger fares on the Barsi Light Railway a.re as follows:-

1st clus • 240 pies per mile. 

2nd class • 12 

3rd. class • 3 ..  .. It 

The pontage charge is equivalent to fares as for 20 miles. 

(e) The reply to the first part of the question is in the negative and the 
point mentioned in the second part therefore does not arise. 

(d). Government have received a complaint regarding the non-stoppage 
of ail passenger trains at Babhulgaon. The matter is under inquiry. 

(e) Government have Eanctioned the introduction of a motor trolly service 
for the carriage of passengers on the Barsi Light Railway. The motor trolly 
is permitted to run at night subject to certain conditions. 

DESl'ATCH BE FURTHER ADVANCE IN CONSTITUTIONAL REFORM. 

127. Ir. B. S. Xamat: With reference to the undertaking given by 
Government in the September session of the Assembly to communicate to the 
Secretary of State for India the tenor of the debate on Mr. Majumdar's 
resolution for a further advancp. in Constitutional Reform, will Government 
be pleased to place on the table their despatch to the Secretary 6f State and his 
reply thereto? • 

The Honourable· Sir William Vincent: The Honourable Member is 
refen-ed to my reply to Mr. Raghubhir Sinha's question No. IHJ, dated 10th 
January, ~  on the same subject. The resolution and the debates were 
forwarded to tbe Secretaly of State with a. formal covering letter. 

ADVISORY RAILWAY COUNCILS. 

128. Raja Xuhalpal Singh: (0) Will the Govemment be pleased to 
state when the Advisory Railway Councils. recommended in paragraphs139-
142 of the Report of the Railway Committee, will be introduced, and state the 
local centres where the local councils are to be established ? 

(h) Have any rules been framed to regulate the business of the central 
and the local Advisory Railway Councils? If not, will the Government· 
be pleased to lay them before this Assembly before bringing them into 
force? 

Colonel W. D.-Waghom: The whole question is now being examined 
in consultation with Railway Administrations. 

ADDITIONAL INFORMATION IN THE RAILWAY BOARD'S ADMINISTRATION' 

REPORT. 

129. Raja Kuhalpal Singh: Do the Government propose to direct 
the Railway Boo.rd- . c 

(a) to a.rrange to give the amount per month of the aggregate salaries and 
wages of railway servants of different ra.ce3. in the statement of numeriual 
strength of railway servants published in the annual Administration 
Report ? 

• 
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(h) to restore the publication 'in the future issues of the annual Adminis-
tration Report, the following information which used to be published before 
1901 :-

(iJ Table of rates and fares on the Indian Railways. 

(ii) Full contracts of Railway Companies? 

Colonel W. D. Waghorn: As regards (a) the Government have ex-
amined the question whether the information can be supplied but find that 
this cannot be done without a very great expenditure, of time and labour. 
They do not propose to make the information a feature of the annual Adminis-
tration Report. 

With reference to (b) the attention of the Honourable Member is drawn to 
the Railwa.y Board's publication entitled the 'History of Indian Railways 
constructed and in progress' which contains all particulars of interest re-
garding rates and fares and contractS in a summarised form. This pub-
lication is brought up to date every year, and copies of it are available in the 
Library of the Legislative Assembly. 

SALE OF RULES AND RBGULATIONS O.ll'· IN DIAN RAILWAYS CONFEJlDlCE 
ASSOCIATION. 0 

130. Raja Kushalpal Singh ': Do the Government p ~po e to 
issue -«ders for the sale of the Rules and Regulations of the Indian Raii-
ways Conference Association to the public as they used to be sold before ? 

Colonel W. D. Waghorn: The rules and regulations of the Indian 
Railway Conference Association are intended for. the guidance (if railway 
officials only and do not, as a whole, concern the general public. Such 
portions of the regulations Q.S are I-f interest to the public, e.!/., thoFe d~
ing with rates and concessions, are reproduced in the Coaching· and Goods 
Tariffs issued by the Association, and these are available to the public. 

Government do not propose to issue orders as sug gelited. In this 
connection it may be pointed out that the Rules of the EngliFh Railway 
Clearing House, a somewhat similar institution to the Indian Railway 
Conference Association, are not available to the public. 

REVISION OF INDIAN RAILWAYS ACTS. 

131. Raja Kushalpal Singh: Will the Government be plea.<ed to state 
when they propbse to revise the Indian Railways Ads to embody the }'ecom-
mendations of the Acworth Committee and other provisions to assimilate the 
Indian law with the railway law in England and America ? 

Colonel W. D. Wag horn : The question of the necessity of revising the 
Indian Railways Act is under consideration, but it cannot he stated at pre-
sent when it will be possible to undertake the revision. 

DEI'AILS OF ~  ON STATE RAILWAYS IN FuTURB BUDGlLTS. 

132. Raja Kuahalpal Singh: Do the Government propOfe to 
arrange to give full details of the Establishment Rolls and working estimates 
for each of the State Railwayso in the future Budgets, so as to enable this 
Assembly to c}'iticise the proposed expenditure? • 

B 2 
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. Colonel W. D. Waghorn: The form in 'which the statements of demands 
for railway expenditure should be presented is under the consideration of 
the Government of India, and the suggestion made by the Honourable Member 
will be duly considered. 

AsSAM-BENGAL RAILWAY. 

_ 138. Raja Kushalpal Singh: (a) Is it a fact that the Assam-Bengal 
ltailway has been working at' a loss for the last 25 years? If so, will the 
Government be please€\ to state the total amount of the losses in interest, etc., 
incurred by Government through the operations of that Railway Company? 

(6) Is it a fact that the Company working that line has raised only about 
ith of the capital instead of the lrths required under its o ~  If so, will 
the Government be pleased to state why the terms of the contract have not 
been enforced ? 

(c) Will the Government be pleasoo to state whether any inquiries as to 
the financial success of this line were made before its construction was 
authorised ? If not, why not? Why was the principle that the construction of 
railways from borrowed funds be limit-ed to those schemes only which are 
estimated to yield an annual income equal to the interest on the capital 
expended in their construction, laid down by the Secretary of State in 1874 
and repeated by the Parliamentary Committee of 1879, departed from in the 
(lase of the Assam.Bengal Railway? . () 

Colonel W. D. Waghorn: (a) The reply is in the affirmative The total 
losses to the end of 31st March, 1921, amounted to Rs. 8,78,15,739. 

(6) The reply is in the negative. The Company have raised abollt tth 
of the capital Under the contract they are not required to raise any 
. fixed proportion of capital. The ratio of -flth referred to by the Honourable 
Member is for purposes of calcula.ting the mo~  of interest due to Govern-
ment in respect of the capital laid out by them preliminary to the determina-
tion of surplus profits. 

(c) Inquiries as to the financial prospects of this line were 'made before 
oonstruction was commenced, and it was then estimated that a return of 
over 5 . per cent. would be obtained on the capital outlay. Owing to the 
absence of statistics, however, these estimates were not reliable and indeed have 
proved much too optimistic. 

TRAINING. OF INDIANS FOR RAILWAY SnvICliIS. 

184. Raja ~ p  Singh: (a) Will the Government be pleased to 
state what actlOn they propose to take upon the recommendations contained 
in paragraph 184 of the Report of the Indian Railway Committee, with 
Tegard to-

(i) technical training of Indians in the d ~e e  provinces of India, 
both. for the superior and the subordinate grades of the Railway 
serVJces; . 

(ii) the system ~ selections and training of the young men appointed 
as probationers in the Traffic Depaltment on Indian Railways? 

(6) Do the Government contemplate the establishment in the near future 
of a Railway College in tndia for the training of young men for employment 

• 
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in the Agency, Traffic, Audit, and Stores Departments of the Indian Ra.il- • 
ways? 

Colonel W. D. Waghorn : I would remind the Honourable Member that 
it is not very long since the Report was received and that it contains numer-
ous recommendations of great importance. I recognise the great importance 
of the question referred to by the Honourable Member, but all I can say at 
present is that it willl'eceive careful and sympathetic consideration. 

INDIA. -IN THE EMPIRE W IB.ELESS SCHEME. 

135. I. K. Reddi Gam: (II) Will the Government be pleased to state 
their policy with regard to India's participation in the Empire Wireless 
Scheme? 

(6) What were the views of India's representatives at the Imperial 
Conference? 

(el Will the Govemment be pleased to lay all the connected papers on 
the table? 

Colonel Sir S. D'A. Crookshank: (a) From the purely Indian point 
of view, Government are in favour of the establishment of direct wireles. 
communication between India and the United Kingdom and would prefer 
that the construction and working of the Indian station should be entrusted 
to a pri\-ate agency under licence. But they are not yet aware whether it 
will be possible for them to paI1icipate on this basis in the Imperial Wireless 
.Bcheme. The matter is still under discussion between their representatives 
in England and the Imperial Communication. Committee. 

16) India's representatives at the Imperial Conference were instructed to 
support generally the policy explained above. 

(el Government regret that they are unable to publish the correspondence 
on this subject at present. 

INDIA'S ATTITUDE TO THE EMPIRE WIRELESS SCHEME. 

136 .•• K. Reddi Gam :. (a) (1 \ Will the Government be pleased to 
state the names of India' s representatives appointed to work in the Wireless 
Co-ordinating Committee, and (2.1 what are the terms of reference of this 
Committee? 

(6) Is it a fact that India prefers private enterprise on account of the 
heavy cost of the new scheme; if so, will the Government be pleased to 
furnish necessary information and figures on this subject? . 

(c) In view of the present financial condition of India, do the Govern-
ment propose to protest ~oo  any scheme of Empire Wireless, that 
may involve India in any additional expenditure on this account? 

Colonel Sir S. D'A. Crookshank: (a) (1) The name of India's 
representative on the Imperial Wireless Co-ordinating Committee is Mr. C. 
R. Barker,' C.LE., Director-in-Chief, Indo-European Telegraph ep me ~ 
with M'l'. J. N Parker, an officer of the Indian Telegraph Engineering 
Service, as his technical·assistant. 

(2) The object of this' Committee is to keep the Wireless Telegraphy 
omm o ~ which is entrusted with planning ol!t the general I5cheme of 

• 
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Imperial Wireless Communica.tions, in touch with the requirements of the 
• various administrations which will be responsible for the actual construction 
and ma.na.gement of the sta.tions. 

(6) The reply to the first part is in the affirmative.-It is estimated that 
the capita.l cost or a station in India capable of high speed communication 
direct with the United Kingdom would amount to £J.,OO,OOO approximately. 

(e) No expenditure can be incurred in instituting a w~ e e  service 
between India and other parts of the British Empire, unless the funds are 
first voted by the Legislative Assembly. Government are not able at present 
to state what public expenditure on wireless communications overseas will be 
necessary. Wherf' the occasion arises the case will be submitted to the 
Assembly. 

REPRESENTATIONS 'AGAINST RECENT REPRESSIVE POLICY OF GOVERNMK!oTT. 

137. Lala Girdharilal Agarwala: Will the Government be pleased to 
lay on the table copies of telegrams, letters, manifestoes and representations 
brought to the notice of the Government protesting against the recent 
repressive policy of the Government of India and of the Provinces ? 

The Honourable Sir William Vincent: Communications have been 
received but Government . do not propose to lay copies of them on the table. 
As regards manifestoes, the attention of the Honourable Member if! invited 
to the daily neWRpapers in which several have been published. 

PROPORTION OF INDIANS AND EUROPEANS ON GAZETTED STAFF OF GOVBRN-

MENT OF INDIA SECRETARIAT. 

138. Lala Girdharilal Agarwala: (a) What is the number of Indians 
and Europeans, respectively, in the personnel of the permanent Gazetted staff 
of the Government of India Secretariat as shown in column 1 of each of the 
"'two statements supplied to me in answer to my question No.48 asked on 5th 
September, 1921; (6) how many Indians and Europeans, respectively, ha.ve 
been posted within the last six months on any of those posts; (t) why more 
Indians have not been employed ? 

The Honourable Sir William Vincent: .(a) and (b). The Honourable 
"Member's attention is invited to the replies given to him on the lOth January 
"When he asked an almost identical question. 

(e) Nationality is not the only criterion for seleo:ting 'officers for the posts 
concerned. Indians are employed whenever possible, but if suitable Indian 
offiCers are not forthcoming, European officers have to be selected. 

MEAT CONSUMED DURING LAST YEAR, 

13\:1. Lala Girdharilal Agarwala: (a) What is the qua.ntity and 
price of meat consumed during the last year by (i) Indians, and (ii) Bl'itish 
soldiers ? 

(6) How much of it a.nd of what values were beef and mutton, respectively 
and how much of the beef wa.s consumed by the British troops only?' 

(c) How much tinned meat and of what value was consumed by the 
Dritish troops, and was any portion of tinned meat required for Indian troops j 
if so, how much? '"' 

.. 
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Sir Godfrey Fell: (a), (6) and eel. GoverllDlellt regret that they are 
unable to furnish the information asked for by the Honourable Member 
without an expenditure of time and labour which would be out of all propor-
tion to the valuezof the result. 

MEAT FOR BBlTISH TROOPS. 

140. Lala Girdharilal Agarwala: Have the British troops refused 
to serve if they are supplied with mutton or any other sort of meat and not 
beef? 

Sir Godfrey Fell: The answer is in the negative. 

INDIANS IN SUl'ERIOR POSTS UNDER THE GoVERNlCENT OF INDIA. 

141. Lala Girdharilal Agarwala: How many persons have been 
appointed within the last six months to any of the posts mentioned in the 
statement printed at pages 1291 to 1295, Volume II of Legislative Assembly 
Debates, and how many of them were Indians? 

The Honourable Sir Ittalcolm Hailey: The statement below gives ~ 
required information. 

• 
Department, 

Legilllative Department 
• 

Railway Department (Railway Board) • 

Department of Industries 

Army Department . 

Public W Ol'ks ep me~  • 

Foreign and Politic:aJ Department 

Financial Adviser, Military Finance 

Depa1tment of Revenue and Agriculture 

Depaltment of Commerce • 

Department of Education and Health. 

Finance Department 

Home Department 
. 

~ I 

Numberof I 
perIIODII a  • 
pointed witlbin. 
the last aix I 
montha. 

I 

7 

I 

Nil. 

io 

3 

I 

7 

Nil. 

Nil. 

I 

6 

INDIANISATION OF HIGHER SERVICES. 

. 
Num'berof 
lDdiaDs. 

lW. 

3 

Nil. 

Nil. 

, 
Nil. 

liil. 

I 

Nil. 

Nil. 

Nil. 

1 

142. Lala GirdharilalAgarwala: Will the Government be plt'ased to 
la.y on the table any correspondence whioh they may ha.ve had with the Home 
Government regarding Indianisation of higher services including the posts of 

• 
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Governors, Chief Justices, and High Court Judges from 1st September, 1921,. 
up to date? 

The Honourable Sir William Vincent: Government are not prepared to 
lay the correspondence on the table. 

SIR THOMAS HOLLAND'S AND LORD SINHA'S SUCCESSORS. 

143. Lala Girdharilal Agarwala: What recommendations and suggeE-
tions have the Government made to the Home Government or to His Imperial 
Majesty the King-Emperor on the subject of appointments to fill the vacancies 
caused by the retirement of Sir Thomas Holland and the Right Honourable 
Lord Sinha of Raipur? 

The Honourable Sir William Vincent: The attention of the Honourable 
Member is invited to the provisions of section 36 and section 46 (2) of 
the Government of India Act. No recommendations or suggestions are ever 
made by the Government of India in the case of appointments of Governors 
of provinces and of Members of the Executive Council of the Governor 
General. 

EXCLUSION OF INDIANS FROM GOVERNMENT POSTS. 

144. Lala GirdharilalAgarwala : Are there any class of posts in any: 
department of the Government of India from which Indians are to be excluded 
in practice? • 

The Honourable Sir William Vincent: No. 

'fIlEATMENT OF CONGRESS OR KRILAFAT VOLUNTEERS. 

145. Lala Girdharilal Agarwala: (a) Are persons convicted of being 
Congress or .K.hilafat volrinteers kept in the Same jails a.nd similarly tl'eated as 
those convicted for theft,.da.coity or perjury? If not, what is the diiference? 

• (6) Have the Government of India been asked anything by the Home 
GOVllrnment on the subje'ct? If so, will the Government be pleased to lay 
the question asked and the answer given, or proposed to be given, on the 
table? 

The Honourable Sir William Vincent: (a) Such prisoners are con-
fined in the same jails as .0rdiJ!ary criminals, but it is believed that in most 
provinces they receive differential treatment in the matter of labour, food) 
clothing, etc. . _ 

(h) Government do not pl'opose at present to lay any papers on the table. 

lNDIAN AUTONOMY. . 

146. Lala Girdharilal Agarivala: Will the Government be pleased 
to lay on the table all correspondence which they might have had with the 
Home Government on thll subject of Indian autonomy from 1st September, 
1921 ? 

The Honourable Sit William Vincent: Government are unable to 
accede to the Honourable Member's request. " 

WORKING HOURS IN GOVERNMENT OF INDIA SECRETARIAT. 

147. Lieutenant Nawab Mohammad Ibrahim Ali Khan: (1.1) Will 
the Government be pleased to state the working hours of the several Depart-
ments of the Government(of India and their subordinate offices? 
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(h) Is it a fact that there are no st&l!-dard working  hours and that some-
Departments of the Government of India have fixed their working hours sO' 
late that their clerical establishment does not get any time for evening 
exercise? If so, will the Government consider the advisability of issuing 
orders that e ~  Department ordinarily closes at 4-30 P.M. during the 
Simla season and at 4. P.M. during the Delhi season? 

The Honourable Sir William Vincent: (a) and (h). The office hours 
a.re not uniform in all Departments and subordinate offifles. They are ordi-
narily from 10-30 A.M. to 4-30 P.M. in most of the Departments and sub-
. ordinate offices, while in some they are from JO-30 A.M. to 5 P.lI.  SaturdayS" 
are observed as half holidays.. In one .Department Wednesdays are also-
treated as half holidays. 

Government do not consider it necessary to change the existing orders. 

LATE HOUBS AND ATTENDANCE ON HOLIDAYS IN GOVERNHENT OF INDIA 
SECRETARIAT. 

148. Lieutenant Nawab Iohammad Ibrahim Ali Khan: Ca) Is it 
a fact that some Depaltments of the Government of India have made it a rule 
to detain a part of their clerical establishment very late every evening irres-
pective of the consideration w ~ e  there is any pressing work or not? If 
io, will the Government consider the advisability of abolishing this rule? 

(6) Is it a fad that in the various Departments of the Government of 
India a 'part of the clerical establishment is made to attend office on holidays? 
If so, does the establishment concerned receive any overtime remuneration? 

The Honourable Sir William Vincent: (a) The question is too vague 
to allow Qf a l'ep'ly being given to it. 

(h) Members of the clerical establishment are requiretl to attend office 
on holidays as the occasion may l·equire. The answer to the secoud part of 
the question is in the negative. 

INCREASED TRA VELJ,lliG ALLOWANCE TO GOVERNMENT SERVANTS. 

149. Lieutenant Nawab Iohammad Ibrahim Ali Khan: In view of 
the present cost of living and increased labour wages and railway fares, do Gov-
ernment propose to make any increase in the present rate of travelling allowances 
granted to the servants of the Government of India. j if not, why not? 

The Honourable Sir Malcolm Hailey: (1: Servants of the Government of 
India travelling in provinces Iluder Provincial Governments have been allowed 
to draw mileage lind daily allowa.nces at the increased rates sanctioned by the 
Provincial Govenments for cOlTesponding classes of of:6.cers under them. 

(2) As regards a.reas under the Government of India, revised rates have 
been adopted in Rajputana, Central India, the Delhi Province, N orth-West 
Frontier Province and Baluchistan. Proposals for other areas are under con-
sideration... . 

STAFF SEJ,ECTJON BOARD'S EXAMINATIONS. 

150. Lieutenant Nawab Iohammad Ibrahim Ali Khan: (/I) Is it 
a fact that in the Staff Selection Board examination many graduates of three 
or four years' experience in Highel' a.nd Lower Division work got plucked, 
while many ma.triculates a.nd non-matriculates just'\'aw from college or school 

• • 
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With a few months' experience in office work passed the Board's examination 
of Lower or Higher Division ? 

(6) H so, will Government be pleased to lay on the table a statement 
showing: 

(I) the number of such cases, and 
(ai) the nationality, and 
(Iii) departments to which they belong? 
(c) Will Government be pleased to state the Board's criterion by which 

the candidates are judged and declared fit for the Higher and Lower 
Divisions? 

The Honourable Sir William Vincent: (a) and (6). The collection 
of the information would entail great labour which Government are not 
prepal'ed to undertake. 
(cl Ordinarily, the Board holds a  paper a.nd viva voce examination. Snc-

eessful candidates are passed for the Upper 01' Lower Division in accordance 
with the total nnmber of marks they attain. 

LICENCES FOR FIREARlIS. 

151. Lieutenant Nawab ][ohammad Ibrahim Ali Khan: Will 
the Government be pleased to lay on the table a statement containing the 
information promised by Mr. S. P. O'Donnell on the 15th February, 1921, 
.,e Rai Bahadur Samt Chandra Sen's question II- relating to licences ior fire-
.arms? 
The Honourable Sir William Vincent: The statement is laid on the 

table . 
• Question No. 16, page 23, Legislative Assembly Debates, 1921, Volume I • 

.statement gUnftg iftfOf'fllation v/Mer certaift headB a. regard8 tAe ftumber qf liCIlIICIl8 for 
jirearml i"ved to EaropeaftB aftd I JUliaft6, f'6Ipectively, ift 1920, prur1inc6 by pro. . 
Nce. 

Total I 
Percentage I number of Total 

a plications \ m ~  of 

Total ror licence ~ apphoa- applicants 
Total amount of licence fees number of for tlOns that who had I 

~ o  firearms 
were to paL realised in 

or liceBCO made refused licence ees 

Province. for during in the intbe 

firearlJ1ll 1920. case of case of 

during the 
~ .; ! year .; 

1920. fa .; ; : iii 
~  

.; ., ., := 

~ ~ 
fa 1917. 1918. 1919. So .$ II ~ 

.., ;a 
tEl tEl Iil i = Iil ... 

I 
33,820 \ 2,320 \ 31.5001 

Ba .... Ba. ... Ba. A. • 
lIadrBB .\ 2 9,511 85·36 93'88 8,542 6  \ 8,855. 3 14,916 11 

(al .b) 
lJombay: ... ". ("T .... 8 2,620 87·66 78·07 ,1..183 0 4,416 4 5,764 III 

[Fill"nres for Ahmedabad and 
][BlrB district not included, l1li 

J 
not available.) 

(a) Almost aU the Indial1s whose applications were rejected come outside the very wide limit' 
lIrescribed by the Government of Bombay to cover persons • entitled' to obtain licences without 
special inquiry. and only 9 of those who were refused licenceB belonged to the • entitled' class. 

(b) The low percentage is due to the fact that in BODle districts a large number of lioences for 
the protection of crOPB are iu1W&:for which no foea are leviable. 
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8talemlYllt .siWflg inf_atifm "tultlt' certa'. 1eM .. fU HgartU eM flutIIb.". qf lictJflce. 
for .forearm. i.",ed to European. anti India,,,, reBpectivel,/o i. 1920, province 6, 
p o ~ d  

'

I n:!'el of Total Percentage I 
li-""' number of, 

I app ~o o  applica· applicants 
Total ,for liceDce tiODli that who had ' Total amount of licenoe fees 

I number of I for to I realiBold in 
apPlicatiODllllrearmB e ~ed lioen!aleea. 
for lioence made in the iD the I 
for during caSe of f 

firearms 19200 caae 0 ! 
duriDgthe ~ ~

1::. J' ~ j j j I, j 1,1 1917. 
I :----1,----1-------

ProvilOoe. 

1918. •  , 1919. 

I. i Ba. Ao I Ba. A'I Be; £. i ! 

• 28,901 6,092 22,088 8  2 0671 61"6 18705 ! 5 678 0 5,655 12 20,115 12 
,jincluding I ',' i ,i' 'Bengal 
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MAXIMUM PAY 'OF SECOND D'IVISION GOVERl!i'lIENT CLERKS. 

152. Lieutenant Nawab Mohammad Ibrahim Ali Khan: Will 
Government be pleased to state the result of the consideration promised 
by Mr. S. P. O'Donnell on the 1st March, 1921, in regard to the question* of 
Mr. Ayyangar relating to the meme·rial of the Government of India clerks? 

The Honourable Sir William Vincent: After very close and careful 
consideration, the Government of India have rejected the prayer alluded to, 
as it was found on examination that the memorialists bad no. genuine 
grievance. 

STOCKING OF GRAIN BY ZAMINDARS • 

. 158. Lieutenant Nawab 1I0hammad Ibrahim Ali Khan: Do the 
Government of India propose to introduce a Bill to check the stocking of 
grain by the Zamindars; if so, when? 

IIr. J. Hullah: The answer is in the negative. 

SUPERIOR STAFF OF RAILWAYS IN INDIA AND REVISED SCALE OF SALARIES 

154. Dr. H. S. Gour: (a) Will the Government be pleased to lay on 
the table a tabular statement showing the total strength of the superior and 
s.ubordinate officers drawing a monthly salary uf at least Rs. 300 per month 
in the various bl'3.nches, such as Agency, Traffic, Engineering, Locomotive, 
Stores, Audit, Carriage and Wagon and Medical Departments of State 
Railways, East Indian Railway, Great Indian Peninsula Railway, ~ d Bengal-
Nagpur RaIlway? 
(6) And also shewing how many of these are Europeans and Anglo-Indians. 

and how many are Indians in the various branches of each of the abovemen-
tioned Railways? 
(c) Will the Government be pleased to lay on the table a statement 

shewing in detail the revised scale of salaries and allowauces sanctioned for 
the various departments of the Railways mentioned above? 

Colonel W. D. Waghorn: A copy of the Classified List of State Rail-
way Establishment is being sent to the Honourable Member. This gives full 
information as regards staff dl'3.wing over Rs. 250 a month in the various 
departments of State Railways. 

2. The staff drawing Rs. 300 a month and over employed by the Company 
worked railways mentioned by the Honourable Member is approximately: 

Europeans 
Indians. or 

Anglo-Indiana. 
East Indian Railway • 66 1,003 
Great Indian Peninsula Railway 135 866' 
Bengal-Nagpur Railway 53 370 

Government do not know how this staff is distributed by departments. 

The revised rates of salary sanctioned for State Raitway staff are shown in 
the Classified List of State Railway Establishment being sent to the Honour-
able Member in response to his first question. ' 

The rates paid on the East Indian, Great Indian Peninsula and e ~ 

Nagpur Railways are similar to these. -

• Vitl6 Legislative Assembly Debates, Vol. I, page 4019. 
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INDIAN OFFICERS AS DISTRICT TRAFFIC SUPlRIN'JENDENTS AND DISTRICT 

LOCOMOTIVE SUPERU'TENDENTS. 

155. Dr. H. 8. Gour: Will the G(}vernment be pleased to state h(}w 
many of the existing Indian officers ha.ve a.ttained the ranks of District 
Traffic Superintendents and District Locomotive Superintendents and are in 
exe"utive .charge . on (a) ~ e State Railways, (6) East. Indian Railway, (If) 
Grlat IndIan Penmsula Railway, (Ii) Bengal-Nagpur Rallway? 

Colonel W. D. Waghorn: A copy of the Railway Board's Classified List 
and Distribution Return showing how the Indian officers serving on the 
several railways are employed is being sent to Honourable Member. There is 
no Indian District Locomotive Superintendent on any of the railways 
mentioned. . 

EQUAL BENEFITS FOR INDIANS AND EUROPEANS UNDER REVISED SCALE OF 

SALARIES IN RAlLWAYS IN INDIA. 

156. Dr. H. 8. Gour: Have the Indian officers on the East Indian, 
Great Indian Peninsula, and Bengal-Nagpur Railways, horne on the perIl1&-
nent establishment of the Traffic and Locomotive a.nd (}ther departments on the 
date of introduction of the revised scale of salaries and allowances on the 
aforesaid Railwa.ys, been placed on an equal footing with the Europe-recruited 
contemporaneous officers as regards salaries and allowances, as hils been 
done oa the State Railways? If not, why not? 

Colonel W. D. Waghorn: In the case of the East Indian Railway the 
reply is in the affirmative. -

As l·egards the Great Indian Peninsula Railway, the Agent reports that 
the proposals in connection with individual officers' salaries have not yet been 
settled, but that the present intention is to follow the East Indian Railway 
proct'dure and to treat all officers in service alike. On the Bengal-Nagpur 
Railway, all Indian officers recruited in England on date of introduction of 
the revised scales have been placed on an equal footing with the Europe-
recruited contemporaneous officers as regards salaries and allowances. 

INDIAN SUBORDINATES ON RAILWAl'S. 

157. Dr. H. 8. Gour: Is it a fact that the Indian subordinates on the 
East Indian Railway, Great Indian Peninsula Railway, and Bengal.-Nagpur 
RailwaYI,are on a lower. grade than the European and Anglo-Indian subordinates? 

Colonel W. D. Waghorn: All subordinate staff in the same grade are 
treated alike in the matter of pay, irrespective of nationality. Certain lower • 
grades are limited to Indians only. 

PROPORTION OF INDIANS ON STAPP OF RAILWAYS • 

• 158. Dr. H. 8. Gour: (a)· Will the Government lay a statement on the 
table showing : 

(a) How many Indian Traffic Inspectors, Locomotive Foremen and Ins-
pectors, Head Train Euminers and Permanent Way Inspectors are there on 
the State Railways, East Indian Railway, Great Indian Peninsula Railway 
and Bengal-Nagpur Railway? .. I 

• 
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(6) How many 'Indian ~ Passenger .Guards and Mail Drivers are there, 
respectively, on the abovementioned Railways? _ . 

(e) How many 1st class stations are in the hands of Indian Station 
Masters on each of the aforesaid Railways? 
(ii) Will the Government be pleased to state what are the starting and 

the maximum saJa.ri.es of ~ European and Anglo-Indian, (6) Indian 
Station Masters, Assistant Station Masters, Guards, Train • Controlllrs, 
TicJ..'"cl Colle<.-tors, Drivers, Permanent Way Inspectors and Audit Inspec-
tors, on each of the aforesaid Railways? What is the cause of the 
disparity, if any, in the scale' of salaries of European and Anglo-Indian sub-
ordinates and that of Indian subordinates? 

Colonel W. D. Waghorn: The information is being obtained from the 
several railway administrations and will be sent to the Honourable Member. 

GRADlNG OF EUROPEAN AND INDIAN STAFF ON RAILWAYS. 

159. Dr. H. S. Gaur : Win the Government be pleased to state what is 
the existing arrangement on the State Railways, East Indian, Railway, Great 
Indian Peninsula Railway, and Bengal-Nagpur Railway, regarding the grad-
ing of European and Indian superior and subordinate staff ? 

Colonel W. D. Waghorn: I take it that the Honourable Member inquires 
what ~e e  principles govern the fixing of the pay of the European and 
Indian superior and subordinate railway staff. As regards the superior staff 
of State Railways, time-scale of pay Lave recently been sanctioned by the 
Secretary of State. These scales, in the case of technica.lly-trained staff, com-
prise pay propel', technical pay, and overseas pay. 'Pay J is a scale common 
to all, irrespective of source and country of recruitment; 'technical pay' is 
admissible to Europe-trained and apPl)inted ?ffi.cers; 'Overseas pay' is drawn 
by officers of non-Indian domicile. Similar scales are in force on the East 
Indian, Great Indian Peninsula, and Bengal-Nagpur Railways. 
As regards the subordinate staff, the principle is that men in the same 

grade and with the same qualifications are paid the same rate of pay whatever 
their nationality. 

FUTURE ADMINISTRATION OF ADEN. 

160. Ir. Iahomed Hajeebhoy: (a) Has any decision been reached 
regarding the future administration of Aden ? 
(6 If the answer is in the negative, will the Government kindly give 

assurance that no decision shall be taken until the subject has been discussed 
in this Assembly? 

Ir. Denys Bray: (a) No. 
(6) The Government have no intention of arriving at a. decision w o ~ 

giving the Assembly an opportunity for discussion. 

QUESTIONS DISALLOWEJ) IN LEGISLATIVE AsSEMBLY AND COUNCIL OF STATE 

IN'1921. 

161. Lala Girdharilal, Agarwala: (l) Will the Government be 
pleased to state how many questions were disallowed (" wholly or (Ii) in 
part, notice of which was given in 1921 by any Member of : 

la) the Legislative Assemhly, 
(6) the Council of State ? 
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(2) How ma.ny questions or portions thereof were so di;allowed : 

, 
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(.) under Rule 7 as relB.ting to ma.tters with. which the Governor 
General in Council is not concerned ; 

(ii) under Rule 8 (1) i}'and (i.) separately; 

(iii) under Rule 9 ; 

(in) for any other reason? 

'Ihe Honourable Dr. T. B. Sapru: Government is not prepared to collect 
the figures asked for, as the amount of labour that would be entailed would 
be quite out of proportion to the results obtained. The power of disallowance-

-is vested in the President and not in the Government. 

QUESTIo.NS REFERRED TO HIS EXCELLENCY THE GOVERNo.R GENERAL. 

162. Lala Girdharilal Agarwala: (a) Will the Government be-
pleased to state how many questions were referred to His Excellency the 
Governor General under Rule 8 (2) in the year 1921, and with what result 1-

(6) Will the Government be pleased to publish the rnlings of His Excellency 
the Governol' General on those questions for guidance of the Honse ? 

The Honourable Dr. T. B. Sapru: No question was l'eferred to the 
Governor General ~e  Rule 8 (2). .Aily decision of the Governor General 
under tQat rule would relate only to a particular case and would therefore not. 
involve any genelru principle. 

QUESTIONS IN INDIAN LEGISLATURE .RI!!I...A.TING TO. MATTERS IN DISPUTE' 

BETWEEN GOVERNMENT (}F INDIA AND SECRETARY OF STATE. 

163. Lala Girdbarilal Agarwala: (a) How many questions were· 
put by the Members of the Indian Legislature relating to matters which are 
or have been the subject of controversy between the Governor General in 
Council and the Secretary of State 01' a Local Government ? . 

. (6) Is it a fact that under Rule 9, the questioner was entitled to an answer-
confined to a statement of facts ? 

(c) In how many such cases the statement of facts was withheld? 

The Honourable Dr. T. B. Sapru: (0) None. (6) Yes. (c) Does 
not arise. 

ExrORT OF WHEAT, ETC. 

164. ltr. ltohammad Yamin Khan: Do the Government propose 
to stop export of wheat, wheat flour and, other grains for any further period 
e-xtending after 31st of Mal'Ch, 1Q:!2 ? 

ltr. J. Hullah: The Government have not yet arrived at any decision 
iJl the matter. 

Si'ATEMENTS o.F MEMo.RIALS WITHHELD. 

165. Lala Girdharilal Agarwala: (a) Will the Government be pleased 
to lay on the table copieR received by them of statements of memorials 
addressed to the Government of India but withheld by any subordinate of the: 
Government under memorial rules within the last twtl years? . 

• 

• 
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(6) In how many and what cases, if any, 'was the withheld memorial called 
-for by the Government of India and suitable orders passed thereon? . 

(c) What is the remedy, H any, of a memorialist whose memorial has been 
improperly withheld ? 

(d) In how many and what cases, if any, were advance copies submitted 
by the memorialists and what action, if any, was taken thereon? 

156. Lala Girdharilal Agarwala: (a) Will the Government be 
:Illeased to lay on the table copies of statement.s of memorials addressed to the 
Secretary of State for India but withheld under memorial rules within the last 
two years? 

(6) In how many and what cases, if any, was the withheld memorial called 
fox by the Secretary of State for India for suitable orders being passed ? 

(c) What is the remedy, if any, of a memorialist whose memorial has 
:been improperly withheld ? 

(d) In how many and what cases, if any, were advance copies submitted 
-by the memorialists and what action, if any, was taken thereon? 

167. Lala Girdharilal Agarwala: (a) Will the Government be 
pleased to lay on the table a statement of memorials add,reslled to the 
Secretary of State for India and another of t hose addressed to the Govern-
·ment of India presented through any local authority within the last two 
years showing all the details as g-iven in the statements of withheld 
mem·orials and also showing which ·of the memorials have been reSected or 
accepted, and in the case of pending memorials which of them have heen 
received by the Government of India or presented to the ~e e  of 
'State for India, as the case may be. • 

(6) In how many and what cases were advance copies of the memorials 
·submitted direct and what action, if any, was taken thereon? 

The HonourabH Sir William Vincent: The compilation of the state-
ments asked for .in these three questions would involve the expenditure of a 
great amount of time and labour, and Government are unable to see that it 
'Would serve any useful purpose. Government are not therefore prepared to 
take the action S\lggested. 

With reference to part (e) of the first two questions, a memorialist who 
.considers that his memoria.lhas been impl'Operly withheld ~ make a repre-
sentation to that effect to the higher authority through the usual channel. 

• 
RELIEF AND MEASURES FOR PROTECTION IN MALAlIAR. 

168 .. Ir. Kavalappara Iuppil Nair: (a) Will the Government be 
pleased to state what specific relief the Government have given or propose 
to give to the distressed inhabitants in the Taluks affected by the Moplah 
-outbreak in Ma.la.bar : ' 

(1) in the way of compensation; 

.. (2) in the way of temporary help; 

(3) in the way of remission of Government dues? 

. (b) Will the Government be pleased to state whether they propose to 
make any special arrangements for the safety of the people in the ~ 
careas and to prevent siIJlilar outbreaks in future; if so, what? 
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'The Honouraltle Sir William Vincent: It is understood that the points 
raised, which are primarily of provincial concern, are receiving the (}Qnsidem-
tion of the Local Government. 

A copy of the Honourable Member's question and of this answer will be 
sent to the Local Government. . 

TRANSFER OF VILLAGES FROll BIHAR AND ORISSA TO BENGAL. 

169. Lala Girdharilal AgarwaIi.: Have the Government of India 
received -through the Government of Bihar and Orissa a.ny memorial by the 
inhabitants of Ra.jmehal, etc., for transfer of certain villages from that 
Province to that of Bengal? If 80, what action, if any, has been taken or is 
proposed to be taken thereon? ' 

The Honourable Sir William Vincent : The attention of the Honour-
able Member is iIivited to the answer given on the 10th January to Mr. K. 
Ahmed's starred question No. 48 on the same subject. 

DISPARITY BETWEEN SCALES OF PAY IN SJ«JRErARIAT AND ATTACHED OJ.1FICBS. 

170. Lala Girdharilal Agarwala: Is there any disparity between 
the scale of pay sanctioned for the Secretariat staff and that for the sta« of t1te 
attached offices especially, with regard to (1) house-rent ~ow e  (2) stage on 
the new scale for starting, a.nd (8) the date from which new scale was given 
eftect to? If so, w~  and how is the difference justified ? 

The -Honourable Sir William Vincent: (1) The staff of the Secretariat 
Offices receive house-rent allowa.nce in Simla in view of the fact that 
their headquarter. are not at Simla and they are therefore put to extra. expense 
while residing there. Certain other o!fices and attached offices like the offices of 
the Private Secretary to Hit; Excellency the Viceroy, Director General, Posts 
and Telegra.phs, Military Secretary to His Excellency the Viceroy, Military 
Accountant Genera.l and Accountant General, Railwa.ys, whose headquarters are 
not at Simla, are also in receipt of house-reo.t aUowance for the same reason. 

(2) The pay of the Secretariat establishment was fixed with reference to 
the time-scale of pay laid down in the Home Department Resolution No. 106)!, 
dated 27th May, 1920, the number.of years' service in each case being taken 
into account. 
The scale of pay for attached offices was fixed by a Ddpartmental Com-

mitt.e and later by the Administrative Departments concerned in consulta-
tion with the Finance Department. The stage at which emproyees of the 
attached offices were to enter the' new scale was fixed so as to provide to each 
man II certain percentage above the amount drawn by him under the old 
scale, in order to assure him of an immediate increase of pay, as the method 
adopted in the case of the Secretariat offices would have resulted in severa.! 
instances in a reduction of emoluments, had not protection been afforded by 
the grant of personal allowances. 

(8) The new scale of pay was given eBect to; in the case of the Secretariat 
offices, from the 1st December, 1919. The date of introduction of the new 
$C801e in the attached o"ffices was fixed in each case by the Administrative 
Department concerned. 

The reason for the difference in treatment between Secretariat and attached 
efB.ces, in addition to the reasons given above, is that the claSB of work required 
in attached ofB.ces is not the same as that required in ~ e Secretariat. 

• 
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DISCONTENT AMONG STAFF OF ATTACHED OFFICES. 

171; Lala Girdharilal Agarwala: Is there any discontent felt by 
the clerks of the attached offices and have they formulated any summary of 
faCts regarding the pay and prospects of the clerks of the attached offices of 
the Government of India? If so, will the Government be pleased to lay the 
same on the table? 

The Honourable Sir William Vincent: Government believe that a 
certain amount of discontent exists, but no specific complaints of the nature 
referred to have reached Govemment. 

PRINCIPLE OF EQUALITY 01.1 REMUNERATION IN GOVERNMENT OFFICY.S. 

172. Lala Girdharilal Agarwala: H(,w far has the following 
principle been followed with regard to pay and allowances of clerks of the 
.attached offices and also of the Government of India Secretariat in case of 
those who have served outside the Secretariat previously, and do the Govern-
ment propose to give full effect to it in future: 
Principle laid down by the Secretary of State for regulating the salal'y of 

.. establishment: . 

, It is highly desirable that the remuneration of all ministerial estab-
lishment employed at any particnla.r station whether their salaries 
fall on the Military, the Imperial, Civil or Provincia.! budget, 
should be pitched, either directly or indirectly by means of 
allowance, as to give such equality of remuneration for similar 
labour as will prevent just cause of discontent. ' 

The Honourable Sir William Vincent: The principle that there should 
be equality of remuneration for similar labour has not been d'eparted from. 
The class of work required in attached offices and in other local subordinate 
offices is not the same as that required in the Secretariat. 

PARTICULARS OF CLERKS IN ATTACHED OFFICES. 

173. Lala Girdharilal Agarwala: What is the total number of 
·clerks in the attached offices of the Government of India, how many of them 
al'e Indians, and how are those Indians provincially divided ? 

The Honourable Sir William Vincent: The several Departments are 
being consulted and I will let the Honourable Member have a reply in due 
course. 

HOUSE ALLOWANCE FOR MADRAS HIGH COURT JUDGES. 

114. Ir. Sambanda Iudaliar: Will Government be pleased to 
state : 

(a) Whether they have. recommended to the Secretary of Siate for 
India for grant of Rs. 500 as house allowance to the Honourable 
Judges of the High COUl't of Madras ovel' and above their pay? 
If so, whether the said pl'oposal was sanCtioned ? 

(6) Whether similar allowances are being paid to the Honourable Judges 
of the High Courts in the other Provinces? If not, the reasons 
why this special concession should be shown to the Honourable 
J ndges of ~e Madras High Court alone? 
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The Honourable Sir William Vincent: The question is under the 
eonsideration of the .Government of India. and it is expected that the Secretary 
of State will be addressed in the matter shortly. 

AMENDMENT OF RELIGIOUS ENDOWlt:EnS ACT. 

175. Ir. Sambanda Iudaliar: Will Government be pleased to state: 
Whether they have any idea of amending or modifying the 

Religious Endowments Act, and whether they are aware that 
there is considerable dissatisfaction among the Hindus in regard to 
the inadequacy of provisions in the Act for control and adminis-
tration of temple properties, auditing of accounts and the dura.-
tion ~  offices of the Members of the Committees, etc. ? 

The Honourable Sir William Vincent: Government do not propose ro 
recommend an amendment or modification of the Act, but a private Member 
has given notice of a Bill to amend in one particular. As regards the portion 
of the question which relates to the administration of the subject, I invite 
the attention of the Honourable Member to the fact that the subject is a 
provincial transferred subject. I informed him of this in reply to a similar 
question, on the 29th September, 1921, and suggest for his consideration that 
if there is dissatisfaction with the administration of the subject, inquiry 
should be directed to the Ministers responsible and not·to the Central 
Government. 

TRIAL BY JURY IN ALL MAJOR PROVINOE. 

176. Ir. Sambanda Iudaliar: Will Government be pleased to state : 
Whether .there is any proposal of extending the trial by Jury in all 

major provinces of India. and for all oft'ences under the Penal Code 
triable by SessioDs-or Assistant Sessions Judges? 

The Honourable Sir William Vincent: The matter is within the com-
petence of Local Governments under section 269, sub-sectioD (1) of thc Code of 
Criminal Procedure, and the' Government of India have no information regard-
ing such a proposal. 

OPERATIONS IN MALABAR. 

177. Ir. Sambanda Iudaliar: Will Government be pleased to 
&ia.te : 

(a) How many infantries are operating in South Malabar from the com-
mencement of the rebellion up to date? • 

(6) Whether the military authorities were warned beforehand that there 
was a likelihood of serious outbreak in Malabar; if so, why there 
was a delay of a few days for the despatch of troops? 

(c) Whether it is a fact that records in some public offices have been 
destroyed? • 

(/I) If it is a fact' that cavalry was sent to the scene of operation in 
Walluvanad Taluq despite the fact that the authorities were aware 
that Ernad was impracticable for cavalry operations; if so, who 
Were responsible for such order and whether any o~ has heen 
taken against them ? • 

c2 
• 

• 
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Sir Godfrey Fell: (a) The strength of the· infantry in Malabar has 
varied from a minimum of Ii companies at the commencement of th& 
rebellion, to a maximum of 51 battalions, of which a portion has alr.1 
been withdrawn. 

(6) The military a.uthorities were informed tha.t there was a likelihood of 
trouble in Malabar and, at the request of the civil authorities, despatched 
reinforcements to Calioot previous to the actual outbreak. At that time, 
however, they received no intimation that the outbreak was likely to be 80 
serious as to require the reinforcements which it was later found necessary to 
despatch. 

(e) Yes. The attention of the Honourable M.ember is invited to the state-
m.ent laid on the table on the 28th September last in reply to unstarred 
question No. 73. 
. (d) One squadron of cavalry was sent to the Walluvanad Taluq as part of 
an organised column at the outbreak of the rebellion. They did valuable work 
in patrolling outwards from the railway and their moral effect was very great 
at a time when troops were scarce. Had the rebellion spread to the Podanur 
area, as was considered quite likely at the time, the cavalry would have been 
invaluable. . 

In view of the above reply, the latter part of ·the Honourable Membeis 
question requires no answer. 

• 
DETAILS 01' THE MOPLAH OUTBREAK. 

178. Ir. Sambanda Iudaliar: Will Government be pleased to state : 
Whether they would appoint a committee consisting of a majority of non-

officials to enquire into and. report upon: 

(1) the causes of the Moplah o ~  ; 
(2) the persons who are responsible for precipitating the outbreak; 
(3) the amount of compensation tp be granted to those who BUS-

tamed losses at the hands of the rebels; 
(4) the amount of public money looted from the public treasuries 

and offices ? 

The Honourable Sir William Vincent : Government are not prepared 
to make any statement on this subject, which is primarily one for decision 
by the Local Government, at present. 

METUR PROJECT (CAUVERI BRIDGE). 

179. Ir. Sambanda Iudaliar: Will Government be pleased to state : 
(a) In what stage the Metur project (Cauveri Bridge) Madras Presi-

den(."y is? 

(6) Whether the investigation is complete and estimate submitted? 

(e) e ~  Government have accorded o~ to the said proposal? 

Colonel Sir S. D' A. Crookahank : The Honourable Member apparently 
refers to the Cauvery (Metur) Reservoir Project. 

This project was submitted to the Government of India, for the pur-
pose of obtaining the Secretary of State's sanction, in 1916. No action 
-'lan, however, be taken liPon it until a final decision is arrived at as to 
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tb4t respective rights of the Government of Madras and the Mysore Darbar 
in the water of the Cauvery. 

It is understood that the project has lately been revised and will be 
resubmitted by the Local Government as soon as the decision above referred 
to has been reached. 

TREATlt:ENT OF INDIAN POLr,l.'ICAL OFFENDE1lS. 

180. lIr. Sambanda Iudaliar: Will Government be pleased to state ~ 
(a) .Whether they propose to introduce a uniform practice throughout 

India regarding the treatment of political offenders convicted for 
political o e ~ ? . 

(6) If Government will be pleased to issue instructions to treat Indian 
political prisoners in the same way as European convicts are 
treated ? 

The Honourable Sir William Vincent: The Honourable Member's 
attention is invited to the ·answer given to-day to a similar question asked by 
Pandit Jawahir Lal Bhargava. 

INDIANS IN. THE INDIAN MEDICAL SERVICE. 

lSI. Kr.1Sambanda Iudaliar : Will Government be ple&sed to state: 
~ The total number of persons recruited for the Indian Medical 

Service for the year 1 \120-21 ; from 1921 up to date? 

(6) The total number of Indians holding temporary commissions in 
the Medical Service and whether they have been permanently 
appointed as vacancies occurred ? 

Sir Godfrey Fell: (a) The total number of persons permanently recruited 
for the Indian Medical Service during the period 1st April, 1920, to. the 31st 
Marcb, 1921, is 67, and from the 1st April, 1921, up to the 12th January, 
1922, the number is 4. 
In addition, 12 Indian officers have recently been recommended for perma-

nent commissions. 
(6) The total number of Indians at pre8ent holding temporary commissions 

in the Indian Medical Service is 262. The reply to the latter part of this 
question is that a number of Indian officers, holding temporary omm o ~ 

who have applied for permanent commissions, have been selected for permanent 
appointment to the Indian Medical Service on the nomination of a Selection 
BOard. All the Indian officers (exCt'pt in one instance) so appointed in India 
since the beginning of the war have been holders of temporary commiSBions. • 

INDIANS AND GOVERNJONT ApPOINT1lENTSo 

182. Ir. Sambanda Iudaliar: Will Government be pleased to state : 
. (a) the number of Europeans and IntUa:ns who get pay from Rso 500 up 

to Rso 1,000 and from Rso 1,000 and above in the various branches 
. of Government service in India ; 

(6) the number of appointments that have been set apart for Indians in 
the above two heads ; 

(c) the time within which Indians would get the minimum number of 
appointments reserved for them; • 

• 
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(d) how the said appointments are to be filled up, w e e~ by nomination 
or selection by competitive examination? 

The Honourable Sir William Vincent: The collection of the informa-
tion asked for in (a), (li) and (rl) of the question would involve an enormous 
amount of labour both on the Uepartments of the Government of India and 
on LOOM Governments, which Government are not prepared to undertake. 
As regards part (e) it is not possible to give any precise estimate, as the 
answer must depend upon uncertain factors, e.g., the date on which existing 
incumbents of appointments retire. 

INCRBASE IN SALARIES OF MEHBERS OP THE IMPERIAL SBRVICES IN INDIA. 

183. Ir. Sambanda Iudaliar: Will Governn\ent be pleased to state: 
(a) Whether they pl'Opose to increase the emoluments or the salaries of 

officers recruited in England for the various branches of the 
Imperial Service in India? 

(6) Whether the Secretary of State for Indja. has approved of the 
proposed increase? 

(e) The amount of additional expenditure that may be incurred by the 
. Government of India on account of the increase of such salaries ? 

(d, If the proposals have not received the ~ o  of the Secretary of 
State, whether opportunities will be given to the members of the 
Legislative Assembly for discussing the propriety of such mcrea.se 
prior to final orders being passed by th9 Secretary of State ? 

(e) If they would be pleased to lay on the table the correspondence be-
tween the Government of India and the Secretary of State in 
regard to this? 

The Honourable Sir William Vincent: (a) The answer is in the negative. 
(li) to (tt). These e~ o  therefore, do not arise. 

FURTHER GRANT OP CONSTITUTIONAL REFORMS. 

184. Ir. Sambanda Iudaliar: Will Government be pleased to state: 
(a) whether Mr. Majumdar's Resolution for the e~ grant of con-

stitutional reforms moved and passed in the amended form by the 
Assembly, was communicated to the Secretary of State; and 

(6) whether any reply was received; if so, will Government be pleased 
to lay on the table the correspondence and the reply thereto ? 

The Honourable Sir William Vincent: The Honourable Member is 
referred to the reply given on the lOth January, 1922, to Beohar Raghubir' 
Sinha's question on the same subject. 

RECOGNITION OP MEl/ICAL DIPLOMAS OF INDIAN UNIVERSITIES. 

185. Ir. Sambanda ltudaliar: Will Government be pleased to state: 
Ca) Whether any action was taken in regard to the Resolution moved 

by Rao Bahadur C. S. Snbrahmanayam on 28th September last 
in regard to the letter of the 9th March, 1921, from the General 
Council of Medical Education and Registration of the United 
Kingdom to the Secretary of State for India on the subject of 
recognition of Nedical Diplomas Qf the Indian Universities? 
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(6) If so, whether any reply was received from the General Council of 
Medical Education, and with what result? 

Mr. H. Sharp: (a) The substance of the debate on the resolution referred 
to by the Honourable Member was communic:ated by the Government of 
India. to the Secretary of State by telegram in October last. The Secretary 
of State was also subsequently supplied with a copy of the full proceedings of 
the Legislative Assembly relating to the resolution. 

(6) In view of the representations of the Secretary of State and the 
Government of India, the Executive Committee of the Council have agreed 
to postpone consideration of the question of recognition from February next 
to a later date pending a further investigation of t.he conditioos of midwifery 
training in India .. 

ADVISORY COlrDUT'l'EES OP ELECTED MEMBERS TO ASSIST MEKBlmS OP 

EXECUTIVE COUNCIL. 

lS6. IIr. Sambanda lIudaliar: Will Government be pleased. to state: 
Whether there are any proposals to appoint Standing Committees 

composed of the elected Members of the Assembly and the Coimcil 
of State to advise the Honourable Executive Council Members 
of the Government of India in the various departments they 

• are in charge of ? . 

The Honourable Sir William Vincent: A Member of this Assembly 
has given notice of a resolution on the subject. That resolution has secured 
a place in the list of business for the 19th January, and when it is debated 
the attitude of Government towards the question will be explained. . 

FANS IN SECOND CLASS CARRIAGES IN BOMBAY, BARODA .L'iD CENTRAL INDIA 

RAILWAY. . 

ls7. Rai Bahadur Pandit J. L. Bhargava: Ca) Are the Government 
aware that there are no fans in the second class carriages on the Bombay, 
13aroda and Central India Railway? 

(6) Do the Government propose to direct the Bombay, Baroda and 
Central India Railway authorities to arrange for fans in serond class ca.rriages 
before the next summer season? 

Colonel W. D. Waghorn: (a) Most of the bogie and some four-
wheeler second class carriages on the broad gauge se.:Jtion of the Bombay, 
Baroda and Central India Railway are fitted with fans j on the metre 
gauge section second. class ~ e  are not so fitted. The work of fitting 
all second class carnages WIth fans has been reluctantly retarded owing 
to shortage of funds, but as soon as money is available for the purpose it will 
be taken in hand. 

(6) In the circumstances, Government do not propose to direct the 
Bombay, Baroda and Central India Railway authorities as suggested. 

DEPBCTIVE WATER SUPPLY ON BOMBAY, BARODA AND Cm.'TRAL INDIA 

RAILWAY. 

lS8. Rai Bahadur ~d  J. L. Bharj'ava: (a) Are the 
Government aware that there IS no arrangement on the Bombay, Baroda and 

• 
• 

• 
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Central- India Railway and some other railways to supply water to the latrines 
in the third class carriages, and a great inconvenience is felt by the third class 
passengers on account of this a.bsence of water supply? 

(6) Do the Government propose to direct the Bombay, Baroda and 
Central India -Railway authorities Itnd such other railway administrations as 
have not provided such facilities, to make arrangements for the supply of 
water to the latrines of the third class carriages? 

(c) Are the Government aware that in spite of the fact that the matter 
has several times been brought to the notice of the railway authorities 
arrangements for the supply of drinking water on a very large number of 
stations are still very inadequate ? 

(d) Will the Government be pleased to direct the railway authorities to-
remove this complaint by making proper arrangements and among others by 
increasing the number of watermen wherever necessary ? 

Colonel W. D. Waghorn: (a) and (6). Government have no detailed 
information on the subject, but will bring the matter to the notice of railway 
administrations • 

(c) If the Honourable Member would adduce speci6c instances, the 
attention of the railway administration will be drawn to the matter. 

• (d) Government Inspectors have rect'ntly been asked to report specially 
on this subjeL't, and the point has been specially referred to railway adminis-
trations in connection with the preparation of their programmes of expend-
iture pn the improvement of fadlities generaJIy for 3rd class passengers. 
Government do not propose, tQerefore, to take further action at present. 

PROVISION OF INTERMEDIATE CLASS ACCOMMODATION. 

leg. Rai Bahadur Pandit J. L. Bhargava: (a) With reference 
to my question No. 465 asked in the meeting of the Assembly, held on 14th 
March, 1921, regarding 4Itermediate class accommodation, will the Govern-
ment be pleased to state if since then intermediate class accommodation has 
been provided on any railways? 

(6) If so, on which? 
(c) Will the Government be pleased to direct such railway administrations-

as have not yet provided intermediate class accommodation, to provide such 
accommodation within this year? 

Colonel W. D. Waghorn: (a) The subject of the question referred to-
by the Honourable Member was brought to the netice of the railway 
administrations whieh did not already provide intermediate class accommoda-
tion on their trains, and they agreed that the mattel· would be giyen full:. 
consideration as new stock is being erected. 

(6) Government have received an assurance from the Bombay, Baroda. 
and Central India and South Indian Rallways, the Railways concerned, that 
intermediate class accommodation w111 be provided &IIDew stock is received 
and existing stock is rebuilt. 

(c) Inquiry will be made from the railways concerned as to the 
progress already made and'"iLnticipated. 
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SPECIAL T1I.EA.TIONT FOR POLITICAL PRISONERS WHO HAVE NOT CoJOlI'l'TED> 

VIOLENCE. 

19&. Xai Bahadur Pandit J. L. Bhargava: (a) Will the Government 
be pleased to state if any instructions for special treatment of such political 
prisoners (under-trial or convicts) as have not committed any act of violence-
have been issued by the Government of India. to various Local Governments ? 

(6) If 80, will ~ Government be pleased to lay on the .table a copy of 
the instructions 80 issued? . 

(c) In case no such instructions have been issued, will the Government 
be pleased to consider the desirability of issuing instroctions to Local 
Governments for the special treatment of such poEtical prisoners as have not 
been proved to have usM ~o e e ? 

The Honourable Sir William Vincent: (a) The Government of India. 
recently ~ ed to Local Governmj>nts that persons recently sentenced to 
rigorous impnsonment under Act XIV of 1908 or under the Seditions Meet-
ings Act should receive differential treatment in jail in the matter of diet,. 
clothing, labour, etc. They understand that orders to this effect are already in 
force in most provinces. 

(6) and (c). No detailed instructions have been issued, but the question is 
under the consideration of the Government of India. . 

• 
REVISED SCALi OF PAY OF THB KARACHI PB.EVBN'l'IVE SDVICE. 

191. JIr. Ali Bubh Muhammad Hussain: (a) How does the scale 
of pay of the Karachi Preventive Service of His Imperial Majesty's Customs, 
as recently revised, com pare with the scale as last sauctioned for the service-
at Bombay? 

(6) How does the scale of pay of the Karachi Preventive Service compare 
with the pay proposed for the Appraising Department? 

(c) Is it a fact that a portion Of the appraising is done by the Preventiv& 
Service ? 

The Honourable Ir. C. A. Innes: (al The scale of pay for Preventive 
Officers is Rs. 120 -10-800 at Karachi and Rs. 200-10 -400 at B,ombay.· 

, (6) Proposals for the revision of the pay and prospects of the Appraising 
Department at Karachi are still under the consideration of the Government of 
India. 

(c) The Government of India. have no information. 

FREE QUARTERS .AND THB KARACHI PRBVENTIVB SERVICE. 

192. JIr. Ali Bush Muhammad Hussain: (a) Is Government aware 
that the rent of the quarters supplied. to the members of the Preventive 
Service at Karachi is taken into consideration while fixing' their pay jI 

~  Is Government aware that their scale of pay was fixed lower than 
that at Bombay by reason of the fact that the Karachi service was given free 
quarters while the Bombay service was not? 

(c) Is Government aware that' the rent of these ~  was taken at 
Rs. 150 ea.ch, while fixing the scale at Bombay? • 

• 

• 
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(d) Is Government aware that some Inspectors and Preventive Officen 
in Bombay occupy rent-free quarters, and this was not taken into consider-
ation when fixing their scale of pay ? . 

(e) Are all members of the service at Karachi given residtmtial quarters? 
The Honourable Ir. C. A. Innes: (a) to (d). The Honourable Mem-

her's information is not correct. 
(e) Not at present. 

FREE QUARTERS FOR GOVERNMENT OFPICERS. 

193. lIr. Ali Buksh lIuhammad Hussain: Cal Is it a fact that it is 
the policy of the Government to supply free quat:f;ers to officers of such 
departments as are constantly required for day and night duty so as to live 
iDear their work and be available a.t all times in the interest of the service? 

(6) If so, is it_the policy of the Government not to take into- account 
nmt of such quarters while fixing their pay? 

The Honourable Sir William Vincent: The question is too general 
in its terms to admit of a satisfactory reply being given. Moreover, the 
.qnestion is one which appears to concern Local Governments more than 
the Government of Indi&.. I note, however, that the general rules regarding 
the. provision of residential accommodation for Government servants are 
now embodied in Fundamental Rule 45, a copy of which will be supplied to 
the Honourable Member by the Home Department, if he desires one. 

DIPFICULT CONDITIONS AT KARACHI. 

19lo. lIr. Ali Bubh Iuhammad Hussain: Ca) Is Government aware 
that the cost of living at Karachi is higher than at Bombay? 

.(6) Is the Government aware that such officen as live at Keamari have to 
incur extra cost for living than at Karachi ? 
. (e) Is Government aware that servants at Keamari demand more wages 

than at Karachi? 
(d) Is G9vernment aware that officers living at Keamari have to send 

their children to Karachi at extra cost ? 
tel Is Government aware that the only Medical Officer at Keamari is 

debarred from private practice, and such officers w:ho require such aid for them-
selves or their families have to procure the same from Karachi at mnch 
heavier cost than at Karachi? 

(I) Is Government aware that there are no schools worth the name at 
, Keamari? 

(,) Were these factors taken into account while fixing their scale of pay? 
The Honourable Mr. C. A. Innes: The Government of India have no 

information on the subject. 

STATEMENT LAID ON THE TABLE. 
The Honourable Dr. T. B. Sapm: Sir, I beg to lay on the tllble thl! 

information promised in reply to a question by Mr. K. B. L. Agnihotri, on· 
the 22nd September, 19211 regarding the Resolutions passed by the Council 
of State and the Legislatil'e ABsembly during the Delhi Session, 1921. 
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ADDRESS Oli' WELCOME TO H. R. IL THE PRINCE OF 
WALES, 

; Sir Jamsetjee Jejeebhoy (Bombay City: Non-Muhammadan Urban) : 
.Mr. ~ de  the propositio.n* which stands in my name needs no words in 
support of it, and I will ask your indalgence, Sir, to take the draft address 
which has been circuiated as read. The Royal House of Windsor has solid 
,claims not olily on the loyalty and fealty of the people of this country but also 
,on their esteem and gratitude. The Crown' has always been to them the 
,bulwark of their hopes and aspirations and in the hour of India's need, her 
.august sovereigns have always endeavoured to promote the best interests of 
the country. One of the examples of such Royal solicitude during one of the 
greatest crises in the history of India has been referred to in the draft address. 
I mean the reference to the gracious Proclamatioll of 1858 in the pro mulga-
·tion of which Queen Victoria of revered memory had a direct hand. Similarly, 
during the general unrest that supervened the days of the great war our 
beloved Sovereign who bas done us $e honour of visiting our country on two 
memorable occasions, took the keenest and most sympathetic interest in the 
. aspirations of the people and did his best to consolidate the bonds of union 
between India and Great Britain. Little do we, indeed, yet know aow much 
His Gracious Majesty did behind the.scenes for the formulation of ReforIDii 
-calculated to place His Majesty's Indian subjects firmly on the path of Self .. 
;government. 

. 'rae' heir-apparent to the . Throne may, e e o e~ be always assured of 
d ~ e e d o o  and;1oyal welcome. Apart, however, ffom his here-

'4iitary claims on our loyalty and gratitude, His Royal Highness has. special, 
.. personal claims on our esteem and admiration. His is a charming personality 
·that OItptivates the hearts of all wherever he goes. With the natural gifts 
.with which he is endowed by.nature, his noble mien, his charming simplicity 
:and winning smile, his silver tongue, his kindly eyes of sympathy, and his 
,gentleness of e ~ e combines the chivalry of a sportsman, the-valour 
.of II.: soldier, tl;1e wisdom of an ambassador, and the discernment of a states-
·man. (Qheers.) No wonder that people of all parts of the Empire vie with 
·one another in honouring and idolising him. Will India lag behind in this 
llealthy rivalry? She has not so far and we feel sure she win not. In con-
nexion with the reception of His Royal Highness it is distressing to have 
to refer to, but we cannot ignore the fact that there is a section of our 
countrymen who have chosen to stand aloof and to refrain from participating 
in the celebrations of the Royal visit. It is however a great consolation to us 
~  ·even this nOll-co-operating section of the population has given repeated 
assurances that it is constrained to take up this a.ttitnde with a view merely 
to making.a demonstration of its political views and that it is not its intention 
·to show the slightest disrespect to His R0J!31 Highness for whom -persona.lly 
it has great esteem and regard. 

This ~ not the occasion .to enter into a discussion of the causes of the 
-discontent of the party of non-co-operators. Nor is it the occasion to analyse 
the present situation. The draft address has, however, discreetly given 
.• pression to the legitime.te aspiratipns of the people that India should ~ 

take her proper place as an equal partner in the British Commonwealth of 

•. 'That . the Address of Welcome to . Hi. Roy.]. Highness the Prince of Wales be 
$lopted.' 
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[Sir Jamsetjee Jejeebhoy.] 
Nations and that she should be a Self-governing Dominion under the leges of 
the British Crown. 'l'h'lt is the goal which all of Uil have in view, the Govern--
ment as well as the people, the co-operators as well as the non-co-operators. 
The difference is only one of ways and means, and it is to be only devoutly 
wished tba.t all that statesmanship can devise and all that sagacity on the-
part of the leaders of the people can accomplish will be done to remove these 
differences on what are after all matters of minor importance and that peace 
-.nd harmony will be restored in the country before His Royal Highness leaves 
her shores. (Cheers.) 

Ir. President: The question is: 
'That the Address of Welcome to His Royal Highness the Prince of WaleB be aooepted '. 
The motion was adopted. 

SELECT COMMITTEE ON STANDING ORDERS. 
Ir. President: The Assembly will now proceed to the election of Mem-

bers to serve on the Select Committee on Standing Orders. Thirteen Mem-
bers have been nominated and the ballot paper has been prepa.red which will 
now be circulated to all Members. I wish to draw the attention of the Mem-
bers to the fact that the ballot is held under the system known as the single 
transferable vote and that Members must place figure (1) as agaillSt the 
candidate for whom they may express their first preference, figure (2) opposite-
the next one and so on. Under the rules the number to be elected is 
seven. The total number of the Committee is nine. The rules provide that 
n-oJlicio the President and the Deputy President shall be Members and it now 
remains to elect the other seven. 

(The election then commenced.) 
Ir. President: The result of the election will be announced at the close 

of to-day's proceedings this evening, or, if the pl'oceedings are bl"Ought to a.n 
end early, at the beginning of to-morrow's proceedings. 

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL. 
The Honourable Sir William Vincent (Home Member): Sir, when I 

moved the motion* regarding this Bill in the Assembly on the 30th September 
two very pertinent points were raised by my Honourable friend, Dr. Gour. 
We have examined those points and the diffimuties which he pointed out, and we 
do not think that they are in any way insuperable. 

At the same time we think that it would be advisable to have the Bill care-
fully examined by a small committee, a Sele(,'t Committee of this ASSl'mbly, 
on which the legal profession should be adequately represented. -I do not 
therefore propose to press my motion that the Bill should be taken into 
further consideration, and hope that the Assembly 'will accept the motioJi 

... That the Bill fnrther to amend the Code of Criminal Procedure, 1898, by providing 
for the i8sue by CourtB in British India of commiBBionB for the examination of witneBse8 to 
snch CourtB of PrinceB and ChiefB in India aB are notified in this behalf, and for the 
execution by CourtB in Blitish India of commisBionB iBBlled by such CourtB, aB passed by the" 
('ouneil of State, be taken inte conBideration '. 
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which will be made by my Honourable colleague, Dr. Sapru., to refer the Bill to 
a Select Committee where these difficulties can be very much better examined 
in detail. 

The. Honourable Dr. T. B. Sapru (Law ~m e  : Sir, I beg to move: 
• That the Bill be referred to a Select Committee consisting of the Hononrable Sir 

William Vincent, DI·. H. S. Gonr, Ra.o Bahadnr C. Krishnaswamy Rao, Mr. K. C. Neogy. 
Mr. J:'. P. Ginwala, Sir D. P. Sarvadhikary and the Mover. ' 

I have taken the consent of all. 

Kr. President: Amendment moved: 
• That the Bill be referred to a Select Committee consisting of the Hononrable Sir 

William Vincent, Dr. H •• S. Gour, Ibo Bahadnr C. Krishr,aBwamy Rao, Mr. K. C. Neogy. 
Mr. P. P. Ginwala, Sir D. P. Sarvadhikary, and the Honourable Dr.'T. B. Sapru. ' 

The question i have to put is : 
• Tbat that amtmdment be made in the original motion. ' 

The motion was adopted. 

lIr. President: The question is that the amended motion be carried. 
The motion wa.s adopted. . 

THE DELHI UNIVERSITY BILL. 

lire H. Sharp (Education Secretary): Sir, I beg to move for lea.ve t& 
introduce : 
'A Bill to establish and incorporate a unitary teaching and residential University at 

Delhi.' 

The principle underlying this Bill needs, I think, very little recommenda-
tion from me. The idea of a unitary university of this nature is familiar to 
us. It was put forward as an important point of policy in the Government 
of India's Resolution on Education of February 11)13. It was supported by 
the Calcutta University Commission, and was regarded by them as possibly the 
uli;imate solution of the problem of higher education in Bengal. It is an 
obvious policy to pursue in India, where, speaking of British India alone, w~ 
have 250 million inhabitants, and at present only 11 universitres. I think, Sir, 
that.! may say that it is also obvious that Delhi is a ~ centre for a. 
university of this nature. We have here in this north-west portion of India. 
three provinces with 30 million ~  and one university to cater for 
them all. We have in Delhi itself already four colleges. Again, whatever 
proposals may be in contemplation by the University of the Punjab in view of 
the recommeBdations of the Calcutta University Commission, surely those 
proposals will be facilitated. by 1;he formation of a university here, because the 
problem will thereby be simplified. Last but not least, it is, I think impossible 
to cQnceive of this great capital city of India, this Imperial City, without the 
necessary adjunct of a university. 

Nor, Sir, is this proposal for a university at Delhi by any means a. new one. 
The importance of higheI education in this city was an integral part of the 
original scheme for the removal of the Capital to Delhi, and from the beginning 
land wa.s set apart in the New City for this purpose. The first proposal was 
for the establishment of a Government college. But the o e me~  of India. 
held their ha.nd in this matter, partly because they awaited the recommenda-
tions of the Ca.lcutta University Commission, and lI'rtly because they could 

• 

• 
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not be oblivious of the fact that privately-managed Colleges in Delhi were 
increasing both in nnmber and also in strength, all.d it would hardly have been 
fail' to leltve them out of consideration ·in a scheme of improvement. When 
the recommendations of that Commission appeared, we held a conference of 
the representatives of the local colleges in Delhi at the beginning of December, 
1919, and I think I may say-that this idea of a unitary university for Delhi 
was accepted not only with unanimity but also with enthusiasm. Since then a. 
small sub-committee has been working out the details. . 

This is not the time to consider the details of the Bill. All I need say is 
that it follows, generally speaking, the provisions of the Dacca and Lucknow 
Acts, with certain changes to suit local conditions and requirements. 

There is only one matter to which I need draw attention and that is clause 
45 of the Bill. This is the usual clause which is now inserted in all university 
measures, for the removal of those difficulties, '. which are experienced while a. 
nniversity is beginning, so to speak, to get under way. In t.he present instance 
it has been drawn rather wider than usual. The reason is that we have here 
colleges in existeuce which are working in their own way; and the intention 
is,not to force them suddenly, prematurely, and in a manner that would 
dislocate their work, into the new organization of a university. We should 
prefer, and they, I am sure, would· also prefer, to see this made a gradual 
process. Furthermore, some delay is inevitable in getting the university to 
work, so to speak. at full steam. The buildings will have to be erected, and 
money will have to be provided. It is proposed therefore to pursue <in the 
immediate future a transitory scheme, a provisional scheme, which will 
gradually lead up to the full ideal of this university as set forth in the other 
provisions of the measure. In due .course, in order to realise this modest 
beginning, a modest demand will be placed before this Assembly which will 
enable such a beginning to be made, so that the colleges can gmdually adapt 
themselves to the conditions ultimately laid down for them. If I may borrow 
a. metaphor from the ~mo e we propose in fact that the'university should 
begin with its gears in first speed. 

Ir. President :' The question is: 
• Th"t leave b(' given to introduce a. Bill to establish and incorporate a unitary teaching 

and residential UDiversity a.t Delhi '. 

The motion was adopted. 

Ir. H. Sharp: Sir, I introduce the Bill. 

The Assembly then adjourned till Eleven of tbe Clock on Tu.esday, the 
17th January, 1922. . -
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